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OFFER OPENING PRE-OFFER ADVERTISEMENT UNDER REGULATION 18(7) OF THE SECURITIES AND EXCHANGE BOARD OF INDIA (SUBSTANTIAL ACQUISITION OF SHARES AND TAKEOVERS) REGULATIONS, 2011, AS
AMENDED ("SEBI (SAST) REGULATIONS, 2011") AND CORRIGENDUM TO THE DRAFT LETTER OF OFFER AND LETTER OF OFFER ("CORRIGENDUM") FOR THE ATTENTION OF THE PUBLIC SHAREHOLDERS OF

PARMAX PHARMA LIMITED

Registered Office: Plot No. 20, Survey No. 5:'_,
TEL: +91 02827-270534 | EMAIL:

Uparmaxphanm

comgendum showid beread in continuaton of and iogether with {a) the Public Announcement

Gigarall Edifion) and Jansatta (Hindi - Al Edibons); (¢} the Drall Letter of Offer ("DLOF™} filed with the Secuniies

pening Pre-Offer Advertisament iz being issued pursuant io Regulation 18(7) of the SEBI (5AST) Regulations, 2011 and pursuant to changesd amendments advized by SEBI

Al Capilalisad larms used bul not defined m this Offer Dpening Pre-Offer Adverisement and Corrigendum shal have the meaning assigned to such lamms inthe PA, the DPS, the DLOF
arvdl or the LOF

The shareholders of the Target Company are requested to kindly note the following:

1

Cad

The Offer Prica is ¥ 42.80/- (indian Rupees Forty-two and Eight Zero Paisa only), per Equity Shara payabie in cash. Thers has bean no revision i the Offer Price. For further datalls

retating 1o the Offer Price, please refer to Secbion ¥ paragraph 7.1 (Ofer Price) on page no, 51 of the LOF

The Committes of Independent Direciors of the Target Company (*IDC") has recommended that the Offer is in ine wilth the SEBI (SAST) Regulations, 2011-and the same is fair and

reasonable, Further, [DC iz of the view that the Offer Price is in ing with the parameters prescribed by SEBI in the SEBI (SAST) Regulstions, 2011, The recommendations wera

unanimoushy approved by the Members of the 1DC on July 25, 2026, and published on July 27, 2026, in the same newspapars in which the DPS was published. For further details

piease see IDC recommendation az available on the website of SEBI at www, sabi-gov.in, on the websie of BSE at www bseindia.com.

The Dpen Offer is a mandatory offer being made under Regulalions 3(1) and 4 of the SEBI {SAST) Reguiations, 2041 to the Public Sharehokders of the Tasget Gompany

Tha Cpen Dffer is nota competing offer i lerms of Regulation 20 of the SEBI [SAST) Regulations, 2011, Further, there has been no competing offer(s) o this Open Offer. The Open

Oiffer is nol conditional upon any minimum kel of aoceptance n terms of Reguiation 19(1) of the SEBI (SAST) Requlations, 2011

The LOF dated July 21, 2028, was dispatched through electronic mode and physical mode on July 22, 2026, and July 23, 2028, respectively to all the Eligible Shareholders of the

Target Company holding Equity Shares-as on the Identified Date, e, July 16, 2028. It i darified that all the Public Sharehokders (even if they acquire Equity Shares and become

shareholders of the Target Company after the identified Date) are ebgibie 1o participate in the Open Offer dunng the Tendering Feriod

Flease nole that a copy of the LOF glang with Form of Acceptance-Cum-Acknowledgement and SH-4 is also avadable for downloeding on the websites of the SEBI, the BSE Limited

(BSE), the Registrar 1o the Offér at www.sebi.gowin, www.bseindia.com, and https:f'www. puriashare.com) respectivaly.

Non-raceipl! non-avalabiity of the Form of Accaplance-Cum-Acknowiadgemant does nod pracude an Elgible Shaseholder from participating in the Open Offar, Plaaze ses tha
manner of participaling in the Open Offer described below In brief, Kindly nole that the Open Offer is being mplemented by the Acquirers along with the PACS hedugh the stock

exchange mechanssm made avaliable by BSE in the form of @ separate window ("Acquisition Window™) in accordance with SEBI (SAST) Reguiations, 2011 and other appicable

SEBI circufars and guidelings ssued by the BSE and the Indizn Clearing Corparation Limited (“Clearing Corporation™)

The Eigide Shareholders are required to refer to the Section 9 - Procedure for Acceptance and Settiement of the Open Offer, on page no. 60 of the LOF in relation o nter ala the
procedure for iendering their Equity Shares in the Open Offer and are required fo adhene 1o and folow the procadure cutlined thiarein,

Instructions for Public Shareholders:

8 Incase of Public Shareholders holding Equity Shares in dematerialized form; Pubic Shareholders whao are holding Equity Shares in dematenalized form and who desire
ta tendes their Equity Shares in dematerialzed form under the Open Offer would have to do so through their respective Selling Broker by giving the details of Equity Shares they
mlend to lender under the Open Offer, Public Shareholders should tender [heir Equily Shares belore market hours close on he last day of the Tendenng Perod. The ssling
brokens) would be required to mark fien on the fendered Equity Shares and thereafter place an order/bid on behalf of the Publc Sharehclder using the Acquesition Window of ihe

Rajkot-Gondal National Highway No. 27, Hadamtala, Tal. Koida S

a.com | WEBSITE:

OPEN OFFER FOR THE ACQUISITION OF UP TO 23,46,250 (TWENTY-THREE LAKHS FORTY-S1X THOUSAND TWO HUNDRED AND FIFTY) FULLY PAID-UP EQUITY SHARES
OF FACE VALUE OF < 10V- (INDILAN RUPEES TEN) EACH ("OFFER SHARES") REPRESENTING 26.00% (TWENTY-S1X PERCENT) OF THE EXPANDED VOTING SHARE
CAPITAL OF PARMAX PHARMA LIMITED ["TARGET COMPANY™), FOR CASH AT A PRICE OF T 42.80/- (INDIAN RUPEES FORTY-TWO AND EIGHT ZERD PAISE ONLY) PER
EQUITY SHARE ("OFFER PRICE"), FROM THE PUBLIC SHAREHOLDERS OF THE TARGET COMPANY BY DHIREN CHANDULAL SHAH ("ACQUIRER 1") AND SUNIL
CHINUBHAI SHAH ("ACQUIRER 2"} {COLLECTIVELY "ACQUIRERS") TOGETHER WITH DHAIRYA DHIREN SHAH ["PAC 1), HIREN PRAVIN DOSHI ("PAC 27), SHEETAL
HIREN DDSHI ("PAC 37}, NIRMAL SUNILBHAI SHAH ("PAC 4"), RUPA SUNIL SHAH ("PAC 5"), VIJAYKUMAR NATVARLAL SHIYAMI ("PAC 6"), KAMLESH NATVARLAL
SHIYANI ["PAC T"), ABHAY CHINUBHAI SHAH ("PAC B"), UMANG ALKESH GOSALIA ("PAC 9") AND MEEMA ALKESH GOSALIA ["PAC 10") (COLLECTIVELY "PACS™)
PURSUANT TOAND IN COMPLIANCE WITH THE REGULATIONS 3(1] AND 4 READ WITH OTHER APPLICABLE PROVISIONS OF THE SECURITIES AND EXCHANGE BOARD
OF INDIA (SUBSTANTIAL ACQUISITION OF SHARES AND TAKEOVERS) REGULATIONS, 2011, AS AMENDED (THE "OPEN OFFER" OR "OFFER").
This Osfer Dipening Pre-Offer Adverisement {“Offer Opening Pre-Offer Advertisement™) and
dated Juna 8, 2026, in ralation to the Offer ("PA"); (b} the Detaied Pubic Statemant ("DIPS") dated June 13, 2026 published an June 15, 2026 In the Financial Express Newspapar (Englsh
- All Editions), Mumbal Lakshdeep (Mumbal Edidion). Financial Express (€
and Exchange Board of India ("SEBI™) on Juna 22, 2028: (d) the Latter of Offer ("LOF") dated Juby 21, 2026 along with Form of Acceptance ("FOA™ & Share Transfer Form ["SH-4") 5
being issued by Fedex Sscurities Private Limited. the Manager to the Open Offer ("Manager to the Offer” or "Manager”), forand on behalf of the Acguirers and the PACS in respect of
the Opan Offer.
This Dffer O
vide M5 letter bearing reference no. HOMB 217 312026-CFO-RAC-DCRZ dated July 14, 2026 ("SEBI Letter”)

This Offer Opening Pre-Offer Advertisament and Corrigendum & baing publshed in 8l the newspapars in which the DPS was pubished

g.

10.

a)
by
!
d)
a)

Sangani, Rajkot, Gujarat, 360311 |

www.parmaxpharma.com | CIN: L24231GJ1994PLC023504

BEZE. Pleaze aleo read the detalled procedure describad in paragraph 9.13 on page nos. 60-63 of the LOF,

b.  In case of Public Shareholders holding Equity Shares in physical form: Eligible Shareholders holding Equity Sharas in physical form may participate in the Open Offer
through the respeciive seling broken(s) by providing complete sef of documents Tor verification procedure inchiding (i) Form of Accepiance duly' compieted and signed in
accordance with the mstrucfions contsmed therein, by solefoint sharehoiders whose name{s) appears on the share cerfificate(s) and in the same orderand as per the specimen
signaiure kdged with the Target Company; (i) Oniginal share certificatais); (i) Vakd shase transfer dead{s) duly signed as-fransferor|s] by tha solafoint sharehpidens) nthe
same order and as per specamen sigraturas odged with the Targel Company and duly wilnessad at the appropriate place, (iv) Saff-attested PAN Card copy (in case of Join!
hoklers. PAN card copy of all ransferors); (v Allestation of signaturais) of al the holders) by Bankess iy form 1SR-2-(can ba downloaded onlng hibps: s Seld qor o
sebi datalcommaondocsingy-202 1/ Ferm® 20ISR-2_p pdf)-and () such other documents described in paragraph 9.20.1 at page no, 84 of the LOF, The saling broker shal place
& bid using the Acquisdion Window of the BSE and provide 3 Transaction Registration Skp("TRS™) to.such Pubic Shareholder. The seling broker / Public Shareholder should
thersafter defiver the onginal share certificate(s), Form SH-4 and such other documents described in paragraph 9.20,1 at page no. 64 of the LOF to the Registrar to the Offer at
the address mentonad in the LOF zothat the same reaches the Registrar io the Offar no later than 5:00 PM Indian Standard Time ("2T") within 2 { Twa] days. from the Offer
Closing date |.e. Wednesday, August 12, 2026. Please alkso read and folow (he detailed procedura described In paragraph 520 at page nos. 63-65.of the LOF. Please note that
phyeical share certificates and other relevant documents should not ba sent to the Acguirars, the PACs, Target Campany of the Manager to the Offar

t  Incase of non-receipt/non-availability of the form of accepfance, the application can be made an plain paper along with the following detalls:
i In casa of physical shares: Name, address, distinclive numbers, folio nos. number of shares tendered
il. In case of demateniaized sharas: Name, address, number of shares tenderad, DP name, DP 1D, Beneficiary account no, and a photocopy of delivery mstruction in "off market”
mede or counterfoll of the delivery instruction in "off market” mode, duly acknowledged by the DP in favour of the Depository Escrow Atcount

In Lerms of Regulabon 16{1) of the SEBI(SAST) Reguiations, 2011, the Draft Letter of Offer ("DLOF") was submitted to SEBI on Monday, June 22, 2026 SEBI issued ils observations
on the DLOF vide is letier bearing reference no HOMA 21T 3;2026-CF D-RAC-DCR2 dated July 14,2026, SEBI's cbaervalions have been incorporaied in fhe LOF. This Oifer
Dpening Pre-Otffer Advertisement and Comigendumn also serves a3 a corrigendum fo the DPS, and as required in terms of the SEBI Letter

Key Changes ! Updates made in LOF;

Public Shareholders are reguested to note the following material updates to the DLOF as included in the LOF in relation to the Open Offer:

Deletion of the word "Deaft” or "DLOF" at all the appicable places in the LOF.

Replacement of the word "This Draft Letter of offer” or "DLOF" 2l all the applicable places inthe LOF with "The Letter of offer” or "LOF"

The page numbers of the table of conlenis on pags no. 9 have been suilably updated wherever required In the LOF

Incusion in the cover page, point 5 that the kst date for making compeling offer has expirad

Inchusion in the cover page, point 8 of the status of the in-principke approval from BSE, whereln the application was duly submitted on June 08, 2026, and is currently under process

Following stalemants are inserad below the 1able containing *Tentative Schedule of Majer Activities Relating 1o the Offer® on page no, 9 of the LOF:

[, Nofe: Pursiant to SEBI Obsenvation letter no, HO/A912111(73)2026-CFD-RAC-DURE dated July 14, 2026, there are no changes in the schadule of activities, hance disclosure
about original and rewsed schedule is not applicable.

ii. Toclarify, the-actions setout above may be completad prior to their corresponding datas, subject io complance with tha SEB| [SAST) Regulations, 2011,

i, There s no competing offer 1o this Ofter,

iv. Aciualdate of receipt of SEBI observations on the DLOF,

Linder Sechion "Risk Faciors™, bullel point (1) - paragraph [b), "Risks Relating {0 the Underking Transaction and the Open Offer” on page no, 5 of the LOF, has been updated {0 refiect

the status of the BSE in-principle approval

As an the dale of this LOF. no statutary approvals are required In retation (o this Offer excepd as detailed in Section 8 paragraph 8.4 (Statufory and Ofher Approvals) of this LOF

However, if any other sialuiory approvals ane required or become apgiicable prior to comipletion of the Offer, the Offer would be subject to the receipt of such other siatulory approvals.

The Acquirars and the PACSs wil nof procead with the Offar in the avent such statutory approvals are refusad in terms of Regulation 23 of the SEBI {SAST) Regulations. Opan Offar

cannot be withdrawn even § BSE in-principe approval is not cbiained by Target Company. The application for obtaining in-principh approval from BSE has been duly submitted on

Jume 08, 2026, and is cumently under process

Under Section "Risk Faciors” in bullet pomd (1) - para [cii) - Fisks Relating to the Underving Transachion and the Dpen Offer” on page no. 5 .of fhe LOF, has been updated as follows:

If statutory or ather third-party approvals required for this Offer or for acquisition of Sake Shares as stipulsted under the SPA are refused, provided that they are not met for reasons

putside the reasonable control of the Aoguirers and the PACs and provided that these requiremends have been disclosad inthe DPE and this LOF. However, itis sssantial to note that

the Acquirers and the PACS are:no permitted o withdraw this Ofier bazed on the PA i the proposed acqmsmﬂn1ﬂr-n.1;|h1he Praferential kksue does nof succeed oiherthan on account

of non-receipt of the Reguired ‘-“~1a*ul£-rg.- Approvals, Public Sharehoiders ara raquested to note that, axcapt for baing in receipt of the In-Principle Approval from the Stock Exchanges

as on the date of this LOF, there are no stalulory or other approvals required Lo smplement the Cffer, The applcation for obtaining in-principle approval from BSE has been duly

subrmittad an June 08, 2026, and i currenlly under process,

Folowing defindion have been updated under Saction 1
Letter of

- "Kay Dafmilions" on page no, 11 of the LOF;
Ofierf LOF - Ledter of Offer dated Twesday, July 21, 2026, which shal be dispatched o the Pubic Sharehokiers.

Lnder the Section 3 - "Dietails of the Dpen Offer”, following paragragh 3.1.12 (renumberad ) has bean updated on page no. 21 of the LOF
3.1.12 The current and proposed (post-Offer) shareholding of the Acquirers and the PACS in thie Target Company are as follows
Details Acquirer 1 Acquirer 2 PAC 1 PAC 2 PAC 3 PAC 4 PAC 5 PAC & PACT PACH PAC 9 PAC 10
Sharaholding as on the PA date Le. June 8, 2026 (A) il Mil Mil Mil Mil 32 500 il Mil 7.500 Nil 200,000 4,74 B0
0BT % 0.20%:* 5305 12.60%"

Equity Shares proposed to be acquired through 4 57 24 71,077 93448 1,68 206 18,650 42 097 Mil 124587 1,17.087 Hil Hil il

Share Purchase Agreement transaction (B) B.18%" 0.79%* 104%* 1.86%" 021%" 1.02%" 1.38%" 1.30%"

Equity Shares proposed to be acguired through 11,359,805 1,73,405 227,581 4,10,365 45 596 308,547 1.20,568 303 574 3,05, 260 f,07. 950 542 488 il

Preferential Issue (Acquirers Equity shares and 1262%" 1.02%" 2h3" 4.55%" 351%" 3.43%" 1.45%" 3.37%° 338%" B.74%" 3B

Acquirers Warrants) (C)

Total (D) = (A}+(BJ+(C) 16.07,143 2,44 482 3.21.429 578,571 64,286 4,34 144 1.30,569 428,571 4,29 B57 6,07,950 5,42 466 4,74, 80D
17.81%" 2.T1%* 3.57%" B41% 0.72% 4.81% 1.45%" 4.75%" 4.76%" B.74%" 6.01% 5.26%"

Shares acquired between the PA date and this LOF date (E) Hil Hil Mil Mil Mil Mii % B | Mil il 248,384~ Mil il

1.43%" B, 76%*

Equity Shares proposed to be acguired through Offer tranzaction 11,73.125 11,73.125 Hil il Mil il il il Mil il Hil il

assuming full acceptance (F) 13000 " 13.00%"

Post Offer shareholding (assuming full acceptance under the Open Offer) 27,080,268 14.17,607 321,429 578,57 64,286 4,34, 144 1,864,089 428,571 4,259,857 8,57.344 542,466 4,74 800

(On Diluted bazis, as on 10 (tanth) working day after closing 30.81%" 15.71%" 3.57%" G.41%" 0.72%" 4.B1%" 2.04%" 4.75%" 4.76%" 0.50%" 6.01%" 5.26%"

of tendering period)

Total (G} = (D+(E)#{F) "

* Caleilated 85 8 percentage of the current equity share capital of the Targef Compary, i, 37.41,300 Equiy Shares

*Compuled 25 & percentage of Expanded Valing Capial of the Targe! Company.

"The pre-lransschon shareholding of the PAC 4 ang PAC T includes shares aoguired from pubbe shareholders pirsuant fo the Share Purchase Agreement dated Apni 13, 2005, sxeciled prior fo the Ungerhang Transachon
*** The shares were acquired by FAC & throligh an off-marked transaction on June 16, 2026 The requisife disclosie undsr Requlation 18(6) of the SEB! (SAST] Requiations has been duly submilted
F The numier of Equily Shares o be inally scquired by each of the Acquirers imaer the Open Ofarwi be ascided by the Acquirers Dased on the respanses recerad rom the Public Shareholders umder the Opsn Ofer in atcordance with the SEOV (SAST) Reguialicns
™ Pursuani fo the share purchase agreamen! daled June 18, 2026, PAC B paid the consideralion lor the acquisition of 2,45, 394 Equity Shares on June 18, 2026. The requisile disciosure under Regulation 18{6) of fhe SEBI (SAST) Requiahions has been duly submifed. Howaver, credil of only 246,580 Equily Shares has been recaived in the demat accoun! of PAC B, and

credit of the balance 2,814 Equity Shares is sil! pending

k)

M|

Und-:—".he Section 3 - "Details of the Open Offer”, paragraph 3.3.3 has beenupdated on page no. 26 of the LOF, to reflect the resised joint sharehokding of the Acquirers and the PACs
5 84.34% (assuming ful accaptanca of the Open Offer) pursuant 1o the Underlying Transaction and tha consummation of the Opan Cffar.

Under Section 4 - "Backqround of the Acquirers and the PACs®, the falowing datails have bean added’ updated wharaver applicable:

Detalks pertaining to the networth amount, cerificate dates and UDIM az perthe updated networlh cerificates received from the Acguirers and the PACs; and

Resciution passed by the shareholders of the Target Company at the EGM held on Thursday, July 2, 2026

Undar Section 4 - "Background of the Acquirers and the PACs", paragraph 4.10.4 on page no. 35 of tha LOF, has been updated to reflact that 246,580 Equity Shares have been credited
o the demal account of PAC B, while the credil of the remaining 2,614 Equsty Shares is still pending

i,

Under Section & - "Background of the Targe! Comipany, Parmax Pharma Limited”,
paragraph 5.8 on page no. 41 of the LOF, has been updated to reflect the increase inthe authorised share capitad of the Target Company.
paragraph §.12 on page no. 42 of the LOF, has been updaled by deleting the fooinate and removing the corresponding astensk

paragraph 6.15 and the footnotes on page nos. 43-44 of the LOF, have been updated to intlude additional nstances of delays by the Target Company in making dischsures in
atcordance wilh the prosisions of the SEB! (LODR) Regulations, 2015.

paragraph &.16 on page nog. 45-45, has been delelad az the disciosure’iz repetifive and iz akéady covered ender the renumbered paragraph6.17.

Under Section 6 - "Background of the Targe! Company, Pasmax Pharma Limited”, the tabia in the renumbered paragraph 6.21 on page nos. 49-50 of the LOF has been updated:
£.21 - Pre-Difer and post-Offer sharehoking patiern of the Target Company az on July 21, 2026 (azsuming fuf scceplances)is as provided belowr:

Shateholding '!'Wﬂ“ﬁ rights Shares/voting rights agreed to be auqu!md{;?n:h triggered off the Takeover Regulations & ng rights fo baacquiredinthe|  Shareholdinglvoting rights aRerthe
riorto the agreemen isifion
Sr. No Shareholder category : ar:jﬂ aﬂw;,n,].?u Acquisition pursuantio SPA(81) Acquisitien pursuant to preferential Issue | Acquisition pursuant to preferential issue Lo nﬂariaﬁsmn:g? s oo () + ,;wﬁﬂ;ﬁﬁ,ﬁ, = (D)
of shares (B2} of warrants (B3}
No. of Equity Shares ot Mo, of Equity Shares Yot Mo. of Equity Shares %™ No. of Equity Shares Y Mo. of Equity Shares %™ Mo. of Equity Shares kb
1. Promater & Promoter Group
a Parties to the SPA
L Alkesh Mahasukhial Gopam 6,70, 360 17.892% (6,70, 360) iT.43%)
il. Wepd Mahasukhlal Gopani 481,370 12,85 (4 81,370 (5.33%) 3
i, Pravina Mahasikh Gopani foa 0.02% (700 0015
Total (a) 11,52,450 30.80% (11,52,450) (12.77%) - -
0. | Promoters other than (a) I
i Late Mahasukhial Gopani : .
 Total (b) : ; : - |
Total 1) [(a) + {b]] 11.52,450 30.80% (11,52,450) (12, ‘ il
A Acquirers and PACS |
a Acnuirer 1% . - 467 238 518% 04,190 FLE 535,715 5.0d% 11,73125 | 13.00% 27 30,268 AE1%
b .-5.-:|:|' rer 'S o 0.79% 91,911 1.02% B1.494 0.90% 1173125 | 13.00% 1417807 15.71%
¥ PAC 140 o3 448 1.04% 120,538 1.34% 1,07.143 1.49% ' | 321 479 3.56%
d PAC 24 . . 1.68 206 1.86% 217 508 241% 1,92 B57 214% | 5.78.571 B41%
i PAC 3% = i 18690 0% 24 167 0.37% 21,429 0.24% G4 286 0.71%
f PAC 4™ 32 500 0.B7% az oy 1.02% 1,64 832 1.83% 144,715 1.60% 4,34 144 4 81%
i PALC 5 L 1.43% Hil MA 59 206 0.77% 61,363 f.68% - 1,84 (a5 2 0%
h PAC & - - 1,24.547 1.385% 161,117 1.760%% 1 Y 1.58% = 428 574 4 TH%
I PAC P2 7,800 (1205 147,087 1.30% 1,61.4974 1.75% 143,286 1.3 | & 9.857 4.76%
| | pace 249,384 6674 N M 322,295 357% 285,715 117% | 857,31 9,508
k PAC g 200,000 5.55% il MA | 3,42 456 3B0R% Ml PiA, . 5.42 455 B.01%
1| pac o™ 4,714,800 12 6% Wil NA | Nil . NA il KA | =] . 474500 E26%
Total® 7.14,800 27.20% 11,52,450 12.77% 2280444 25.27% 17,16,574 19.02% 23,48,250 26.00% 8513432 94, 34% (4)
3. Public {other than parties to agreement and Acquirers and PACs) ™ !
Fis/MFs/FPi/FlisiBank, SFls, Insurance Companies /AIFs - . |
b_| Otrers 1571136 4199 B.57.142° 9 50% 42BETIH 475 (2346250 | (2600%) 51089 | 566%
k-4 e - = o b Al - . sl : el AR i ch e
[(33) * (3b)] 15,71,136 41.99% = §,57.142 0,50% 428,571 4.75% (23,46,250) (26.00%) 5.10,509 5665
Grand Total {1+243) 37,441,300 100.00% . - 31,37 586 34.77% 21,45,145 23.77% il | NA 90,24,031™ 100.00%
Mofas: J14 of ihe SE8T (LODR] Regulsfions
(1} Calciwated 55 5 percentage of the current eguity share capital of the Targel Company, e, 2747, 300 Equiy Shares. {4) Az per Regulstion 38 of the SEB! (LODR) Requiations read with Rule 104 of the SCRR, the Targe! Company s required fo mainfain 5t Bast 25% (lwenfy five percent] pubilic

{2l Celcinated 55 a percenfage of the Expanded Voling Capdal, wiich includes the 52 82 737 Equity Shares Issued purscant o fhe Propossd Preferemial issoe (assuming ful

conversion of Warranis),
(31 Pursuant fo the consummation of e Undarlying Trensaciion and subject (0 complance with the SEBT [SAST) Reguiafions, the Acquirers will acquire and exercise confrl over
the Targel Company and Acquirars, PAC 2 & PAC 9 will be classifiad as promoters of the Targel Company and PAC 1, PAC 3, PAC 4, PAC 5, PAC & PAC 7 PAC 4 & PAC 10 wil
be classiied as members of the promofer group and the aggregate sharehoiding of the Acguirers and the PACs fassuming full conversion of Werants and sssuming ful
acceptance of the Cpan Offar) will ba 54.34% offhe Expandad Voring Capifal, in accordance with the provisians of the SEBI (LODR) Requiabions. Futher, the Exisfing Promalars
will cease fo be the promolers of the Targel Company and shall be declassied from the promolar and promoter group f,dregcezlf in accordance with the prowisions of Reguiafion

shareholding, as delermmed i accordance with the SCRR, on a continuous bass for [5ting. As & resull of acquisition of Equity Shaves pursuant to the Underlying Transaction and’
or the Open Offer, If the public sharsholding in the Targel Company fals below the minmurm public sharstholding requirement as per SCRR and the SEBI [LODR) Requiafions, then

the Acquirers and the PACs underake i lake necessary sheps to facitale the comphiance by the Target Company with the refevant prowisions prescribed under the Secunties

Contrac! (Reguiahion) Rwes, 1857, as amended, a5 perthe requinements of Regulation 74} of the SEBI {SAST) Reguiations, 2011 and/or the SEBI (LODR) Regufations. 2015, mithin
the lirme penod stafed tharain, (e, fo bring down the non-publc sharsholding fo 75% within 12 manths from the date of such fall in fhe publc sharsholdng fo below 25%, through

parmitted routes and’or any offer such rowles as may be approved by SEB from time fo time. Further any failure fo comply wath MPS requirement may igad lo non-compiance of

epaper.t[nanf:gexpress.mnh. @
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SCRR and SEBILOOR Reguatons. 2015 Dt of clsureof Tendring Period ('Offer Closing Date) Wednesday Agust 12.2026
(3) Assuming full comversion of Warranis info fully paid-up Equily Shares of the Campany. Last date of communicating of rejection | acceptance and payment of consideration for accepted tenders or return of unaccepted shares __ Thursday, August 27, 2028
(6] The Equify Shares amd warrants bemg afotted fo ofher Public Shereholders under the Proposed Preferenfial [ssue; Last dale for pubication of post Open Offer pubic announcement in the newspapers in which DP-E has been publshed Thursdzy September 3, 2026
(7] The nunber of shareholders of ihe Target Company it the Tpibiic categony” as on March 37, 2026 is 2385 Fuvther, PAC 3 amd PAC 10 wers holding the. shares under Public calegary: Last Date of Fiing the Final repart to SEBI Thursday: Seplember 3, 2028
(8] Excapt for the acqguisition of 53, 250 Equily Shares by PAC § and 249,284 Equity Bhares (cradit for 2,874 equily shares is pamiting) parchased by PAC B, rome of the ofher PACs and e ; :

the Acquirers have acquired any Equity Shares after the date of the PA, (e, June & 2026, and up to the date of this LOF Date by which the Underhying Transacton which triggered the Open Offer will be completed To be cnr;;:tl.al'-aliél within tdrre
pj  Under Section T - "Offer Price and Financial Arangements” on page no, 53 of the LOF msﬁ'ﬂg,;;? TEIETI,JH 2

| paragraphs 7.2.3 and 7.2 4 have been updaled to refiect the revised cerlificate dates and UDINS as per the updated adequacy cerfificates received from the Acquirers Regulaticns, 2011

i, paragraph 7.£.% has been updaied to refiect the status of creation of a fred deposit against the aforesaid Escrow Amount, with 5 fien marked (subjecl io appicable Bw) m favaur Nate ; Since SEBI has conveyed their Comments on the DLOF as per the timefines / schedule of activities indicsted in the DPS, there has been no change in the schedule of activities

of the Manager 1o the Offer on such fixed deposit. and hence the requirement of discinsure of "otk the onginal and rewised schedwe, side by side” i3 nof required and therefore nof appicatie.

) Under Saction 8 - "Terms and Conditions of (he Opan Offer”, paragraphs-8.4.1 and 8 4.4([) on page no. 57 of the LOF, hava bean updated to reflect thia status of the BSE in-principle *Tihe above timelnes have been prepared on the basis of limelines provided under the SEBI (SAST) Reguiations and were subiect fo receq of stalufory regquistory approvals, Where

approval fast dates ane menfionsd for cedaln achivilies, such actilies may fake place on or before the respechive last dales. To dlarily. the aclions sat outabove may be complated prior to fhalr
rj  Under Section 11 - "Documents for Inspection”, the relevant points have been updated on page nos. 75-76 of the LOF, to reflect the revised cartificate dates and UDINE a5 per the comesponding dates, subject fo complisnce with the SEBI (SAST) Regulations, 2011

updated net worth certificates received from the Acquirars and the PACs. ifentified Date is only for the purpose-of determinmg fhe names of the Pubic Shareholders 55 an such date (o whan the Leffier af Offer shall be ssnf in accordance with the SEBI
5] Under Section 11 - *Documents for Inspection”, folowing points have been updated on page no. 76 of the LOF; (SAST) Regulations. it Is cfanfied thal al the Public Shareholders {even if they acquire Equily Shares and bacome shareholders of the Targe! Company after the ldentified Dato) are

ehgible to- pardicipate i Hhis Offer any fime dunng the Tendenng Penod
** There is no compefing offer fo this Offer
“* Achial dale of receipt of SEBI observabions on e DLOF
14, The Acquirers and the PACs accept full responsibdty for the information contained in this Offer Opening Pre-Offer Advertisemens (excepd for the information pertaining tothe Targed

i Gopy of the recommendation o be published on Monday, July 27, 2026 made by the Committes of Independent Dirgctors {IDG) of the Target Company; and
i,  Copy of the letier number HOM9M 21 1T 2026-CF D-RAC-DCR2 from SEBI dated July 14, 2026 containing s observations on the Draft Letier of Offer

11. Any other material changes from the date of the PA: The application for cbiaining in-principle appeoval from BSE has been duly subméted on June 02, 2026, and is currently under

e Company, which has been sourced from publcly available sources-or from information pubdshed or provided by the Targel Company) and also for the obligations of the Acquirers and
12. Details regarding the status of Statutory and other Appravals: As on the date of this Offer Opening Pre-Cifer Advertisement, there ara no stalutory, reguialony or other approvals e PACE as laid down in the SEBI (SAST) Regulations, 2011 in respect of the Open Offer. The Acguirers and he PACs would be severally and joinlly responsible to ensure
requered to soquine the Offer Shares that are vaiidly tendered pursuant to the Open Offer or to complete this Offer However, in case any further statutory or other approval becomes complance with the SEBI (SAST) Regulatons, 2011

applicable prior to the complation of the Open Offar, the Opan Offer would also ba subiect to such oiher statutory or other approvai’s) being obtained . Pleass also rafer to paragraph 15, Thes Offer Opening Pre-Offer Advartisement would aiso be svailable on SEBI's websilz al www,sebl.govin and on the wabsile of the Manages 1o the Offer at www fedsec.in

8.4.4 of the LOF for further dedails
: |SSUED BY THE MANAGER TO THE OFFER REGISTRAR TO THE OFFER
15 GehatulastActiyites: ON BEHALF OF THE ACQUIRERS AND PACS

Activity Day and Date*
[szue of Public Anncuncarmenl WMonday, Juna B, 2028
Publication of the Detaied Pubkc Statement in nesvspapers Monday, June 15, 2026
Last Date of fling of the Draft Letter of Offes with SEBI Monday June 22, 2026
Last date for Publc Announcemen! far compating offer Tuesday, July 7, 2026™
!_as.l da&v_z- fee n-:l:v%-:p‘. n::!_-:nm*'nan[ﬁ from SEEI f:-n'._ the Oraft Latter of Offer (in the event SEBI has not sought clanfications or additonal Tuesday, July 14, 226" FEDEX SECURITIES PRIVATE LIMITED PURVA SHAREGISTRY (INDIA)
T M A NI I Pty B7. Jay Chambers, Dayaidas Road, Vie Parle East, PRIVATE LIMITED
Identified Date” Thursday, July 16, 2026 Mumbai - 400057, Maharashtra, India 8, Shiv Shakh Industrial Estate, J F_-. Boricha Marg,
Last dale for dispatch of this Latter of Offer 1o the Public Sharehoiders whose names appear on the register of members on the kentified Thursday, July 25, 2028 Tel. No.: 43181049 55200 L::IEI'-:E a?zliﬂﬂﬁiiﬂ??‘h.?ﬁlgﬂcﬁﬂtﬁ?

__Liste, B 10 ik EXGrEnaes nd farget Company: snd Rognins ot Wilsr s oelined beows o sse & depaic ooapeton caricas Emall. pibdiYedsac Emall id: 5u|:.|:..:.r|_,ﬂ-|:.-:_¢r.|.;35_l-]3rg com
Last date by which a commiites of independent direciors of the Targel Company is required {o give Bs recommendaiion fo the Public Monday, July 27, 2026 Investors grtewrnr.a ID: imvestorsiadset.n Wehsite: hitps./\wew pun/ashare com
Sharehokders for this Offier weh:s*ti_': %!U Investor Grievance id: supporipurvashare com
Lasl dale for upward revision of the Offer Price andiar the Offer Size Tuesday, July 26, 2026 Contact Person: Antara Chogle / Salpan Sangiwi Contact Person: Deepal Gaonkar

_ : : SEBI Registration Number: INMODDD10163 SEB| Registration No.; INRODOD01112
Crater of pubdication of opening of Open Offar publc announcement, in the newspapers in which DPS has been published Wadnesday, July 28, 2026
" ' o Date: July 28, 2026
L . F T' ] Iy T:u i J | |

Ceate of commencament of Tendering Period ("Offer Opening Date™) ursdlay, July 30, 2026 Place: Mumbai

THIS IS A PUBLIC ANNOUNCEMENT FOR INFORMATION PURPOSES ONLY. THIS IS NOT A PROSPECTUS ANNOUNCEMENT AND DOES NOT CONSTITUTE AN INVITATION OR OFFER TO ACQUIRE,
PURCHASE OR SUBSCRIBE TO SECURITIES. NOT FOR RELEASE, PUBLICATION OR DISTRIBUTION, IRECTLY OR INDIRECTLY QUTSIDE INDIA.
INITIAL PUBLIC OFFERING OF EQUITY SHARES ON THE MAIN BOARD OF THE BSE LIMITED ("BSE") AND HATIONAL STOCK EXCHANGE OF INDIA LIMITED
(“NSE", AND TOGETHER WITH BSE, THE "STOCK EXCHANGES") INCOMPLIANCE WITH CHAPTER Il OF THE SECURITIES AND EXCHANGE BOARD OF INDIA
(ISSUE OF CAPITAL AND DISCLOSURE REQUIREMENTS) REGULATIONS, 2018, AS AMENDED (“*SEBI ICDR REGULATIONS").

PUBLIC ANNOUNCEMENT

Frinled Crowts

B CC FUBA INDIA LIMITED

Registered Office: 4th KM, Swarghat Road, Nalagarh — 174 101, Distt. Solan, Himachal Pradesh, India
T 491 86268 53157 | E: salesi@becfuba.com, corporatei@becfuba.com | W: www.bccfuba.com
Carporate Office: 109, Wing - I, Hans Bhawan, Bahadur Shah Zafar Marg, New Delhi - 110002, India
T: #31 11 4928 7223 | E: cs@becfuba.com, delhi@bcciuba.com | W2 www.beccfuba.com
Contact Person: Pankhun Mathur, Company Secretary & Compliance Officer

Corporate identity Number: L51395HP1985PLC012209 [Fiease scan the UR Lode io

wew the Draft Red Herring
FIRST AND FINAL REMINDER CUM FORFEITURE NOTICE FOR PAYMEMNT OF FIRST AND FINAL CALL MONEY TO THE Prospectus and this Corrigendurm;)

HOLDERS OF PARTLY PAID-UP EQUITY SHARES (ISIN: IN3788D01014) OF BCC FUBA INDIA LIMITED HELD AS ON THE
CUT.OFF DATE L. FRIOAY, LY 24,202 LUMINO INDUSTRIES LIMITED

Thits has referanca o tha Firs! and Final Call Monay Notica dated May 07, 2026, issued in refation 1o the parlly paid-up equity sharas of the 0 . ) Ml ¢ | PR . . . ) ) : i il i

. Al ; , : . : urCompany was meorporated as "Lumine Indusiries Lmited” at Kolkata, Wesl Bengal as a public kmited company under the Comparses Act, 1988, pursuant o a cartificate of mcorporation dated March 30, 2005 issued by (he
?’"‘Fﬂ”?- T""E_h Board of Directors o the _&nmpang._ 31"5' rrrleehng neld on duly 21, ?'{EE a:-p!_'c-'&:l 3'3"."1""9 ':'TE_’ First andl!:mal He_m{.me.' i Ragisirar of Companias {"ReC"). We received our cerlificate of commeancement of Business, Issuad by the RoC, on March 31, 2005, Historically, a partnership firm by the namea 'Luming Industries” was formed with affact fram
Tc'ﬂﬂ%'ﬂm ”'3:“5‘3 for payment gfﬁf"‘“_’ F‘"ﬁe C;hl r:.r:-re'_-.Fc-fﬁ 57.30 per p-art:,,- DEE o E’Fq”'t": sharﬂ-,c:-mprlsen? v Eam 'mf_'"m E':j :3]"":; September 1, 1080 at Calcutia, West Bengal to commance the business of manufacturing cables, conductors and other electrical goods; pursuant to 3 parnership deed dated September 1, 1083 entered into between Deapak
and T 32.50- towards premium) due vide the First and Final Call notice dated May 07, 2026 (hereinafter refemed to as “First and Fina Goeland Shanti Devi Gosl, Subsequently, pursuant to the Indenture for ranster dated March 31, 2008, entered into between our Company, Shant Devi Goel and Despak Goel, our Company took over the business operated by

Reminder cum Forfeiture Notice’), in the holders of such partly paid-up equity shares as on July 24, 2026, beng the cut-off date for the partnership firm, Luming Induslries, as a going concem, in accordance with the sub-clause I} of the MoA of our Company. For detaills in refation 1o the changes in the name and registared office of our Company, see
datermining the st of dafaulting sharehaiders {"Cut-off Date’), on which the First and Final Call Maney remains unpaid with interest @ 10% “History and Certain Corporate Matters - Brief history of our Company ™ and *History and Certain Corporate Matters - Changes in the registered office of sur Company " on page 266 of the DRHP.

p.a. for the delayed period [Le. from June 09, 2026 (being the day immadiately succeeding June 08, 2026, which was the lzst date for Corporate ldentity Number: U14282WB2005PLC 102556

payment underthe First and Final Call Motice dated May 07, 2026}, to July 24, 2026, being the cul-off date [both days nclusive)]. j 7

Registered and Corporate Offica: Unit No- 1244, Marin Acrapalis 1858/ Rajdanga Main Road, Kolkata 700 107, Wast Bengal, India
In lerms af the prowsions of the Companies Act 2013 ("the Act”™), read with the relevant rules mads (heseunder, the First and Final Contact Person: Vivek Jain, Company Secretary and Compliance Officar

Reminder Cuam Forfeiture Motice afong with the detaied instructions and Payment Sip has besn sent in electronic mode to the
Shareholders of Partly Paid-up Equity Shares, whosa e-mail address is registered with the Company orits Registrar and Transfer Agent -

Tel: +81 33 2841 2008 | E-mail: investorrefationi@iummandusines com | Website: waw luminoindustnes com

MUFG Intime India Private Limdted ("RTA" o “Registrar’| or the Depository Particpant|s) as on the Cut-off Date, Further, physical copy NOTICE TO INVESTORS:

of e First and Final Reminder Cum Forfeitere Nolice along with the detailed instructions and Payment S&p have been sant 1o the . "
Shareholders of Parly Paid-up Equity Shares at the registered addresses of those members who have not registered their e-mail CORRIGENDUM TO THE DRAFT RED HERRING PROSPECTUS DATED JANUARY 20, 2025 {THE CORRIGENDUM ]
s i he Capeny of RTA o DepstonyPaicipan), and o s sharhoes whofave et for e physicl copy o OUR PROMOTERS: PURUSHOTTAM DASS GOEL, DEVENDRA GOEL AND JAY GOEL

The First and Final Reminder Cum Forelture Nolice alang with the detalled instructions and Payment Slip are also available on the This is with refarence 1o the DRHP filed by our Company with the SEBI and the Stock Exchanges, in connection with the Ofer,

Company’s website at www becfuba.com: The Company has completed the dispatch of First and Final Reminder Cum Forfefture Motica
on Monday, July 27, 2026,

Following are the kay defails in respact of the First and Final Reminder Cum Forfefiure Mofice:

Polential Bidders may note that in addition to the Promoter Group members a5 dischosed in the section led “Qur Promoters and Promofer Group "™ on pages 289-294 of the DRHP, the following entties also formed partof the
Promoter Group &3.on the date ofthe DRHP inaccordanca with Reqguiation 21 1{po) of the SEBI ICDR Fegulations:

1. ‘AmarAgarwalla HUF

Bank of India Limited For non-residential Shareholdars:
{make payable to) BCC FUBA INDIA LTD CALL MOMEY NON RESIDENT Shanti Divi Goel Charitable Trust

ACCOUNT 8, 5K Goel& Sons (HUF)
The payment slip (stating Full Name of the Sole/First shareholder, First and Final Cali Notice No., Parmanant Account Mumber, DP ID-
Client ID/Folio No., No. of partly paid-up equity share(s) held & total amount payable and Details of Chegue f Demand Draft) along with

First and Final Reminder cum From To Duration : :
Forfeiture Motice Payment Period | Thursday, August 13, 2026 | Thursday, August 27, 2026 15 days & MehitairFvanad i HUE
(Both days inclusive) 3. Priya Goel Privata Family Trust
. . Far resident Shareholders: 4. Ramkishandass Goel Charitable Trust

Deposit of Cheque | e F iR A INDIA LTD GALL MONEY RESIDENT : . |

Demana Craft with ACCOUNT 5. Samidha Goel Private Family Trust
Modes of Payment collection centre of Slate B. Sanjay Kedia {HUF)

T

(iogether thi *Additional Promoter Group Entities™)

the amouni payable by cheque or demand draft must be prassnted at State Bank of India Limited at the following locations on o befors Accardingly. all references to the term 'Promaotar Group' in the DRHP shall ba deamed to include the Additional Prormoter Growp Entitees, wheraver applicable. As on date of the DRHFP, the Additional Promotes Growp Entities were
Thursday, August 27, 2026 in compiance with Regulation 5 of the SEBI ICDR Reguiations, as applicabls,
Mumbai: Financial Institutions Branch, 3rd Floor, 5381 Mumbai Main Branch Busding, Fort, Mumbai- 400023; The infarmation in this Corrigendum supplements and updates the information in lhe DRHF and the above changes are o be read in conjunction with the DRHP and accordingly, relevant references in the DRHP stand updated
Pune: Pune Main, Collector Office Compound, DrAmbedkar Road, Pune- 411507, Ahmedabad: Ahmedabad pursuant fo the disclosures inthis Corrigendum.
;?Eg_j;f;ﬁlr':xzdi;ﬂé dg;:jr.aga{u}uﬂfg D;;;:;:‘f:?;::l;ﬁﬁgﬂmrzg:ﬁhgﬁ;: nﬁg‘::ngﬂé Emﬂ This Corrigenduem does not reflect &l the changes and updales that have cccurred from the date of filing of the DRHF with the SEB! and the Stock Exchanges and the date hereof, and accordingly, does naot inchude all the
-.,m,jarﬁ. 3@:{#; ,r;,hmedat,a,j; Sath Sﬂnﬁam .:,:,,-',,gml Shivranjani ;;;,-,:,55 Road. J'*.*:méd ahad- 33,]515; changes andior updatas that will be included in theRad Herring Prospectis, the Prospecius and the abridged prospectus. The DRHP will be suitably updated, pursuant to the aforamentioned changas, in the Rad Harring
Ahmedabad; Someshwar Complex, Sath Sangath Complex. Shivrsnjani Cross Road, Ahmedabad- 380015 Praspectus, the Prospecius and the abnidged prospecius, as apphcable, as and when filed with the RoC, the SEBland the Stock Exchanges, as applicable. All capifalized tarms used in this Cormgendum shall, unlass the contsxt
Rajkot: Jaganath Plot Rajkot, King's Piaza, Astron Chowk, Rajof, Gujarat- 360001: Ahmaedabad: Judges oiherwise requaes, have he meanings ascribed to them in the DRHE,
Bunglow Area, Devashish Complex, fear Popular Domain, Ahmedabad, Gujrat- 380015, Surat: Surat, This Carrigendum which wift also be filed with SEB| and the Stock Exchanges, shall be made avadzble o the public for comments, if any, fora period of at least 21 days fram the dalbe of publication of thes Comgendurm and shall be
For Resident Chowk Bazaar, Near Surat Fort, 5””3}' 395001, 33“9“'“!9:_5“”5!3““ Main, i+ 63, 5t. Marks Road, 58| LHO available on the wabsite of SEB! at www.sebi.govin, the websites of Stock Exchanges al www.nseindia_com and wew bseindia.com. the websile of cur Company at www lumincindustries.com, and the website of the Book
Shareholders and gglngfggngr?iﬁmﬁﬂ%ﬁ:aDﬁ:]u;agh;::%amﬂ:sgﬁﬁdmﬁ;?Hi: ggmnﬁgi?iﬁgifﬂﬂ] Running Lead Managers, |.&., Mobial Oswal Investment Advisors Limited, JM Financial Limited and Monarch Networth Capilal Limited on wew.motilaloswal com, waww.jmil, com and www mncégroup.com, raspectively,
Nor-Resident Hyderabad Main, Bank Street, Kot Hyderabad- 500035, Hyderabad: Secunderabad, Patny, Near : BOOK RUNNING LEAD MANAGERS | REGISTRAR TO THE OFFER I
Shareholders | 2o darabad HPO, Hyderabad- 500003; Hyderabad: Gunfoundry, Hyderabiad, Abids, Hyderabad- 500001; .
Jalpur: Jaipur, P.B.No, 72, Sanganen Gate, Jaipur, Ramsthan- 302003; Jaipur; Jaipur SMS Highway, Post m“u[%h] 1 M MOMARCH
Biox No- 94, Sms Highway, Jalpur- 30200%: Jalpur: Jalpur Financial Supermarkst, Apex Mall, Tonk Road, SOSY JM Financial NETWORTH CAPITAL Bigshare Services Pvi. Ltd.
Jaipur, Rajasthan- 302015, Jaipur: Ashok Marg, Pb# 354, Shyam Anukamga, Jalpur, Rajasthan- 302001 oy : : : - :
Kolkata: Kolkata Main, Samsiddhi Bhawan, Kolkata, Wes! Benaal- 700001; Kolkata: Kolkata High Court Motilal Dswal lnu'-asbmr:ut.ﬁ.dwsars Lirmited JM Financial Limited Maonarch Nebworth Capital Limited Blgshare Eumc_as Private _IJmIted
SPB Branch, Block- C, Samriddhi Bhawan, 1, Strand Road, Kolkata- 700001, Ernakulum: Deshabhimani Mioblal Cswal Towsr, Rahmiuliah Sayani Rioad " Floor, Crergy, Appasaheb Marathe Marg 4 Floar. B Wing, Laxmi Towers, G Black 96-2 6 Floor, Pinnacie Business Park
Junction Kaloor, J J Arcade, Desabhimani Junction, Kaloor, Emakutam-682017: Thiruvananthapuram: CB 'E:'Fiﬂ-“-llﬂ Paral S1 ':'Ell'ﬁl-ﬁ’ﬂhfﬂdﬁ"" Prabhadey, Murnbai 400 025 Bandra Kuria Compigx, Bandra (East) Mahakall ﬂﬂ:‘}!s Raad, Mext (o .ﬂ-.i':-:.-ra Centre
Trivananthapuram, TC 260641, Sree Ganesh Krpa, Thycaud, Thinwananthapuram- 695014, Chandigarh: m!“ha, ;1DDTD‘E:' Malharasia. Inie Maharashtra, india Mumbai 400 051, Maharashira. India .-!-nf::nerl {Eaif' Mombet 400 06 Mahaimatiea, lndia
Chandigarh PB, SC0 99102, Sector- 8-C, Madhya Marg, Chandigart- 160006, Lo e Tal: +91 22 6630 3030 Tol: +31 22 6547 6400 b DL
E-mail: ipo lumino@mablaloswal .com el s N E-miall: ecm@mncigroup.com E-mail: ipoi@bigshareoniine.com
You are reguested 1o read the Defailed insfructions for payment of ouisianding Ferst and Final Call Money carefully before proceeding Investor grievance e-mail: - ""Tfn':'"m@ﬁ ":’_:'m ! N R g g i Investor grievance e-mail;
with payment maiaplredrassal@motilaiozwal com Investor grievance e-mail: 'JI'I-E.'u'aI'II:E-'.It'j@j‘T-ﬂ.D:IITI Investor grmlar?m “'"fﬂl,l' mb-:l@rll'mldgr:u.lp.!:nm” investor@bigehareonline.com
You are requested to make the payment of First and Final Call Money on or before August 27, 2026. Contact Person: Rohan Aerandel Subadn Mallya OEERL PRI R eg LM Gontact Person: Saahi Kinkhatiwaial Azyushi Poddar | gontact Parson: Vinayak Morbale
Bl - o — , — # —— —— Website: wew motialoswal com Wiebsite: wnw jmifl.com Website: www.mncigroup.com Website: www bigshareonline.com
a1, 2026, frl rco o oty pakip 6y s of S sty el yob, Il haamulnt ety pkatirmon, SEB tegistralion number: INHO000t1005 | SEBIogistration number: NMODIOA0361 | SEBAregstration mumber: NMO0DO11013 | SEBI registration number: INROO001365
liable to be forfeited in accordance with the provisions of Companies Act, 2013, the Artiches of Association of the Company and For Luming Industries Limited
the Letter of Offer. Sl
You may also seek clasifications on any query related to the payment of amount due from you pursuant to the FIRST AND FINAL Date: July 28, 2026 Vivek Jain
REMINDER CUM FORFEITURE NOTICE io the Company on the numbser +91 99907 34504 or Email o csfibochubs.com and' or tothe Place: West Bengal, Kolkata Company Secrelary and Compliance Officer
RiTAGn the number +31 81081 14940 or Email o beefubaindia. caimonsy? DF8EInmpms. mufg.com and get your gueries addressed : f :
N e Lumina Industries Limited s proposng, subject to applicable statutory and regulatary requirements, receipt of requisite a als, market conditions and other considerations, to make an initial public offering of its Equi
A T e agar T e s Shares and has filed a DRHP da!edp.?arﬁary 20,2025 'pEIiEI::EEBI and the g:—uuﬁ: E:?maﬂ@rig. E‘| connection wulhp!he Er:afirlr. The IZFIJ'.IEEfI-T; i5 available on the wabsite of SEBI al www.Sabi.govin, as wall as aE tie wehsig af the Eﬂ-‘!ugz
MUFG Intime India Private Limited Exchanges, i.e., BSE and NSE at www bzaindia.com and www.nzeindia com, respectivaly, on the website of the Company at www luminoindustriez com and the websites of the Book Running Lead Managers, namely, Mofilal
{Formerly Link Intime India Private Limited) Dswal InvestmentAdvisors Limited, JM Financial Limited and Monarch Metworth Capdal Limied on www. motilaloswal com, www jmil.com and waw. mnclgroup.com, respeciivety,
{Unit: BC C FUBAINDIA LIMITED) Potentia investors should note that investiment in equity shares invalves a high degres of nisk, For details, potential investors 5I_1|:|L_|||:| referio the RHF as and when it is fied with the RoC, SEBI and the Stock Exchanges in the
_|C-101, Embassy 247, L.B.S. Marg, Vikhroli (West), Mumbai- 400 083 !".. Iurt-;:_ inchuding the secton litled "Risk Factors " on page 32 of the DRHP and the details s&1 oul in the RHP, when fled, Potential invesiors shousd nol refy on the DRHP filed with SEBI and the Slock Exchangas in making any
@ M U FG R Telephone: +91 8108114849; Website: www.in, mpms.mufg.com; Ny deason, _ . y _ o _ _ ) - . .
Email: ook baindia.callmoney2026(@in. mpms.mufg.com Thiz anr_mumement does ot -:nns_r:lu!a an -r'u.-utatu;n.r.'. o offer of sacurities for sale in any jurigdiction. The Equity Shares hal.:'e e tu;u_an arlu:l will not be registerad undar the L-._S. Samnue; Bt o i933_. a5 ameﬁ;led "5,
: . s et Securities Act"} or any ofher applicable law of the United Siates and, unless so registered, may not be offered or sold within the United Siates excep! puersuant to an exemption from, or in a fransaciion not subject to, the
Investor grievance E"Tl'_ﬂ'k hc::ﬁj_balndla.callmnnﬂﬁmﬁl& n.mpms.mufg.com registration requirements of the U.S. Securities Act and applicable state securities laws. Accordingly, the Equity Shares are being offered and sold outside the Uinited States in ‘offshore fransactions’ as defined in, and in reliance
Contact Person: Shanti Gopalkrishnan on Regulation 5 underthe U5 Securities Act and the applicable laws of the jurisdictions where such offers and sake are matde.
For BCC FUBA INDIA LIMITED Skl L]
Sdi-
Date: July 29, 2025 Pankhuri Mathur
Place: Delhi Company Secretary and Compliance Officer
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PHARMA LTD.

OFFER OPENING PRE-OFFER ADVERTISEMENT UNDER REGULATION 18(7) OF THE SECURITIES AND EXCHANGE BOARD OF INDIA (SUBSTANTIAL ACQUISITION OF SHARES AND TAKEOVERS) REGULATIONS, 2011, AS

AMENDED ("SEBI (SAST) REGULATIONS, 2011") AND CORRIGENDUM TO THE DRAFT LETTER OF OFFER AND LETTER OF OFFER ("CORRIGENDUM") FOR THE ATTENTION OF THE PUBLIC SHAREHOLDERS OF

PARMAX PHARMA LIMITED

Registered Office: Plot No. 20, Survey No. 52, Rajkot-Gondal National Highway No. 27, Hadamtala, Tal. Kotda Sangani, Rajkot, Gujarat, 360311 |

TEL: +91 02827-270534 | EMAIL: cs

OPEN OFFER FOR THE ACQUISITION OF UP TO 23,46,250 (TWENTY-THREE LAKHS FORTY-SIX THOUSAND TWO HUNDRED AND FIFTY) FULLY PAID-UP EQUITY SHARES
OF FACE VALUE OF ¥ 10/- (INDIAN RUPEES TEN) EACH ("OFFER SHARES") REPRESENTING 26.00% (TWENTY-SIX PERCENT) OF THE EXPANDED VOTING SHARE
CAPITAL OF PARMAX PHARMA LIMITED ("TARGET COMPANY"), FOR CASH AT APRICE OF  42.80/- (INDIAN RUPEES FORTY-TWO AND EIGHT ZERO PAISE ONLY) PER
EQUITY SHARE ("OFFER PRICE"), FROM THE PUBLIC SHAREHOLDERS OF THE TARGET COMPANY BY DHIREN CHANDULAL SHAH ("ACQUIRER 1") AND SUNIL
CHINUBHAI SHAH ("ACQUIRER 2") (COLLECTIVELY "ACQUIRERS") TOGETHER WITH DHAIRYA DHIREN SHAH ("PAC 1"), HIREN PRAVIN DOSHI ("PAC 2"), SHEETAL
HIREN DOSHI ("PAC 3"), NIRMAL SUNILBHAI SHAH ("PAC 4"), RUPA SUNIL SHAH ("PAC 5"), VIJAYKUMAR NATVARLAL SHIYANI ("PAC 6"), KAMLESH NATVARLAL
SHIYANI ("PAC 7"), ABHAY CHINUBHAI SHAH ("PAC 8"), UMANG ALKESH GOSALIA ("PAC 9") AND MEENA ALKESH GOSALIA ("PAC 10") (COLLECTIVELY "PACS")
PURSUANT TO AND IN COMPLIANCE WITH THE REGULATIONS 3(1) AND 4 READ WITH OTHER APPLICABLE PROVISIONS OF THE SECURITIES AND EXCHANGE BOARD
OF INDIA (SUBSTANTIAL ACQUISITION OF SHARES AND TAKEOVERS) REGULATIONS, 2011, AS AMENDED (THE "OPEN OFFER" OR "OFFER").

This Offer Opening Pre-Offer Advertisement ("Offer Opening Pre-Offer Advertisement") and corrigendum should be read in continuation of and together with (a) the Public Announcement
dated June 8, 2026, in relation to the Offer ("PA"); (b) the Detailed Public Statement ("DPS") dated June 13, 2026 published on June 15, 2026 in the Financial Express Newspaper (English
- Al Editions), Mumbai Lakshdeep (Mumbai Edition), Financial Express (Gujarati Edition) and Jansatta (Hindi - All Editions); (c) the Draft Letter of Offer ("DLOF") filed with the Securities
and Exchange Board of India ("SEBI") on June 22, 2026; (d) the Letter of Offer ("LOF") dated July 21, 2026 along with Form of Acceptance ("FOA") & Share Transfer Form ("SH-4") is
being issued by Fedex Securities Private Limited, the Manager to the Open Offer ("Manager to the Offer" or "Manager"), for and on behalf of the Acquirers and the PACs in respect of
the Open Offer.

This Offer Opening Pre-Offer Advertisement is being issued pursuant to Regulation 18(7) of the SEBI (SAST) Regulations, 2011 and pursuant to changes/ amendments advised by SEBI

armaxpharma.com | WEBSITE: www.parmaxpharma.com | CIN: L24231GJ1994PLC023504

BSE. Please also read the detailed procedure described in paragraph 9.19 on page nos. 60-63 of the LOF.

In case of Public Shareholders holding Equity Shares in physical form: Eligible Shareholders holding Equity Shares in physical form may participate in the Open Offer
through the respective selling broker(s) by providing complete set of documents for verification procedure including (i) Form of Acceptance duly completed and signed in
accordance with the instructions contained therein, by sole/joint shareholders whose name(s) appears on the share certificate(s) and in the same order and as per the specimen
signature lodged with the Target Company; (ii) Original share certificate(s); (iii) Valid share transfer deed(s) duly signed as transferor(s) by the sole/joint shareholder(s) in the
same order and as per specimen signatures lodged with the Target Company and duly witnessed at the appropriate place; (iv) Self-attested PAN Card copy (in case of Joint
holders, PAN card copy of all transferors); (v) Attestation of signature(s) of all the holder(s) by Bankers in form ISR-2 (can be downloaded online https://www.sebi.gov.in/
sebi_data/commondocs/nov-2021/Form%20ISR-2_p.pdf) and (vi) such other documents described in paragraph 9.20.1 at page no. 64 of the LOF. The selling broker shall place
a bid using the Acquisition Window of the BSE and provide a Transaction Registration Slip ("TRS") to such Public Shareholder. The selling broker / Public Shareholder should
thereafter deliver the original share certificate(s), Form SH-4 and such other documents described in paragraph 9.20.1 at page no. 64 of the LOF to the Registrar to the Offer at
the address mentioned in the LOF so that the same reaches the Registrar to the Offer no later than 5:00 PM Indian Standard Time ("IST") within 2 (Two) days from the Offer
Closing date i.e. Wednesday, August 12, 2026. Please also read and follow the detailed procedure described in paragraph 9.20 at page nos. 63-65 of the LOF. Please note that
physical share certificates and other relevant documents should not be sent to the Acquirers, the PACs, Target Company or the Manager to the Offer.
c. In case of non-receipt/non-availability of the form of acceptance, the application can be made on plain paper along with the following details:
i. In case of physical shares: Name, address, distinctive numbers, folio nos. number of shares tendered.
ii. In case of dematerialized shares: Name, address, number of shares tendered, DP name, DP ID, Beneficiary account no. and a photocopy of delivery instruction in "off market"
mode or counterfoil of the delivery instruction in "off market" mode, duly acknowledged by the DP in favour of the Depository Escrow Account

to the demat account of PAC 8, while the credit of the remaining 2,814 Equity Shares is still pending.

o ) " " 9. Interms of Regulation 16(1) of the SEBI (SAST) Regulations, 2011, the Draft Letter of Offer ("DLOF") was submitted to SEBI on Monday, June 22, 2026. SEBI issued its observations
vide its letter bearing reference no. HO/49/12/11(73)2026-CFD-RAC-DCR2 dated July 14, 2026 (*SEBI Letter”). on the DLOF vide its letter bearing reference no HO/49/12/11(73)2026-CFD-RAC-DCR2 dated July 14, 2026. SEBI's observations have been incorporated in the LOF. This Offer
This Offer Opening Pre-Offer Advertisement and Corrigendum is being published in all the newspapers in which the DPS was published. Opening Pre-Offer Advertisement and Corrigendum also serves as a corrigendum to the DPS, and as required in terms of the SEBI Letter.

All Capitalised terms used but not defined in this Offer Opening Pre-Offer Advertisement and Corrigendum shall have the meaning assigned to such terms in the PA, the DPS, the DLOF ~ 10. Key Changes / Updates made in LOF:
and/ or the LOF. Public Shareholders are requested to note the following material updates to the DLOF as included in the LOF in relation to the Open Offer:
The shareholders of the Target Company are requested to kindly note the following: a) Deletion of the word "Draft" or "DLOF" at all the applicable places in the LOF.
1. The Offer Price is T 42.80/- (Indian Rupees Forty-two and Eight Zero Paise only), per Equity Share payable in cash. There has been no revision in the Offer Price. For further details b) Replacement of the word "This Draft Letter of offer" or "DLOF" at all the applicable places in the LOF with "The Letter of offer" or "LOF".
relating to the Offer Price, please refer to Section 7 paragraph 7.1 (Offer Price) on page no. 51 of the LOF. c) The page numbers of the table of contents on page no. 9 have been suitably updated wherever required in the LOF.
2. The Committee of Independent Directors of the Target Company ("IDC") has recommended that the Offer is in line with the SEBI (SAST) Regulations, 2011 and the same is fairand ~ d)  Inclusion in the cover page, point 5 that the last date for making competing offer has expired.
reasonable. Further, IDC is of the view that the Offer Price is in line with the parameters prescribed by SEBI in the SEBI (SAST) Regulations, 2011. The recommendations were e) Inclusion in the cover page, point 8 of the status of the in-principle approval from BSE, wherein the application was duly submitted on June 09, 2026, and is currently under process.
unanimously approved by the Members of the IDC on July 25, 2026, and published on July 27, 2026, in the same newspapers in which the DPS was published. For further details,  f)  Following statements are inserted below the table containing "Tentative Schedule of Major Activities Relating to the Offer" on page no. 9 of the LOF:
please see IDC recommendation as available on the website of SEBI at www.sebi.gov.in, on the website of BSE at www.bseindia.com. i.  Note: Pursuant to SEBI Observation letter no. HO/49/12/11(73)2026-CFD-RAC-DCR2 dated July 14, 2026, there are no changes in the schedule of activities, hence disclosure
3. The Open Offer is a mandatory offer being made under Regulations 3(1) and 4 of the SEBI (SAST) Regulations, 2011 to the Public Shareholders of the Target Company. about original and revised schedule is not applicable.
4. The Open Offer is not a competing offer in terms of Regulation 20 of the SEBI (SAST) Regulations, 2011. Further, there has been no competing offer(s) to this Open Offer. The Open II To Clarlify, the actiOqs set out abqve may be completed prior to their corresponding dates, subject to compliance with the SEBI (SAST) Regulations, 2011.
Offer is not conditional upon any minimum level of acceptance in terms of Regulation 19(1) of the SEBI (SAST) Regulations, 2011. iii. - There is no competing offer to this Offer.
5. The LOF dated July 21, 2026, was dispatched through electronic mode and physical mode on July 22, 2026, and July 23, 2026, respectively to all the Eligible Shareholders of the iv. - Actual date of receipt of SEBI observations on the DLOF.
Target Company holding Equity Shares as on the Identified Date, i.e. July 16, 2026. It is clarified that all the Public Shareholders (even if they acquire Equity Shares and become g) Under Section "Risk Flactorls",AbuIIet paint (1) - paragraph (b), "Risks Relating to the Underlying Transaction and the Open Offer" on page no. 5 of the LOF, has been updated to reflect
shareholders of the Target Company after the Identified Date) are eligible to participate in the Open Offer during the Tendering Period. the status of the BSE in-principle approval.
6. Please note that a copy of the LOF along with Form of Acceptance-Cum-Acknowledgement and SH-4 is also available for downloading on the websites of the SEBI, the BSE Limited ﬁs on the .?ate O‘;}his 1—?'? no statutorly approvals adfe quUifed in fel!atigr to .thist Offer ‘Txt?ept ??hdeéi‘?ed t'ﬂ Sg;’fﬁon 8 Fl);?gfagh Stltt (f;atutory ?”‘ff Othher QPP";V?/? of this LO::-
BSE) the Reqistrar to the Offer at www.sebi.qovi bseindia. d httos:/fwww. hare. tively. lowever, if any other statutory approvals are required or become applicable prior to completion of the Offer, the Offer would be subject to the receipt of such other statutory approvals.
(BSE), ,e egistrar ,0 ,6,3 61 &l WiW.SEBI GOV, Wi bseindia.com, and hLpS:/iwww purvashare com)l relzspec Vel o The Acquirers and the PACs will not proceed with the Offer in the event such statutory approvals are refused in terms of Regulation 23 of the SEBI (SAST) Regulations. Open Offer
7. Non-receipt/ non-availabilty of the Form of Acceptance-Cum-Acknowledgement does not preciude an Eligible Shareholder from participating in the Open Offer. Please see the cannot be withdrawn even if BSE in-principle approvalis not obtained by Target Company. The application for obtaining in-principle approval from BSE has been duly submitted on
manner of participating in the Open Offer described below in brief. Kindly note that the Open Offer is being implemented by the Acquirers along with the PACs through the stock June 09, 2026, and is currently under process.
exchange mechanism made available by BSE in the form of a separate window ("Acquisition Window") in accordance with SEBI (SAST) Regulations, 2011 and other appiicable 1) . 4o section "Risk Factors” in bulket point (1) - para (c)) -"Risks Refating to the Underlying Transaction and the Open Offer": on page no. 5 of the LOF, has been updated as folows:
SEBI circulars and guidelines issued by the BSE and the Indian Clearing Corporation Limited ("Clearing Corporation"). . . ) . ) )
. ) ) ) . . ) If statutory or other third-party approvals required for this Offer or for acquisition of Sale Shares as stipulated under the SPA are refused, provided that they are not met for reasons
8. The Eligible Shareholders are required to refer to the Section 9 - Procedure for Acceptance and Settlement of the Open Offer, on page no. 60 of the LOF in refation to inter alia the outside the reasonable control of the Acquirers and the PACs and provided that these requirements have been disclosed in the DPS and this LOF. However, itis essential to note that
procedure for tendering their Equity Shares in the Open Offer and are required to adhere to and follow the procedure outlined therein. the Acquirers and the PACs are not permitted to withdraw this Offer based on the PAif the proposed acquisition through the Preferential Issue does not succeed other than on account
Instructions for Public Shareholders: of non-receipt of the Required Statutory Approvals. Public Shareholders are requested to note that, except for being in receipt of the In-Principle Approval from the Stock Exchanges,
a. In case of Public Shareholders holding Equity Shares in dematerialized form: Public Shareholders who are holding Equity Shares in dematerialized form and who desire ason the date of this LOF, there.are no statutory or other approvals required to implement the Offer. The applcation for obtaining in-principle approval from BSE has been duly
" - n = ) . ) L ) . submitted on June 09, 2026, and is currently under process.
to tender their Equity Shares in dematerialized form under the Open Offer would have to do so through their respective Selling Broker by giving the details of Equity Shares they . ) L . B - :
intend to tender under the Open Offer. Public Shareholders should tender their Equity Shares before market hours close on the last day of the Tendering Period. The seling 1) Following definition have been updated under Section 1 - "Key Definitions" on page no. 11 of the LOF:
broker(s) would be required to mark lien on the tendered Equity Shares and thereafter place an order/bid on behalf of the Public Shareholder using the Acquisition Window of the Letter of Offer/ LOF - Letter of Offer dated Tuesday, July 21, 2026, which shall be dispatched to the Public Shareholders.
j)  Under the Section 3 - "Details of the Open Offer", following paragraph 3.1.12 (renumbered) has been updated on page no. 21 of the LOF:
3.1.12 The current and proposed (post-Offer) shareholding of the Acquirers and the PACs in the Target Company are as follows:
Details Acquirer 1 Acquirer 2 PAC 1 PAC 2 PAC 3 PAC 4 PAC 5 PAC 6 PAC 7 PAC 8 PAC 9 PAC 10
Shareholding as on the PA date i.e. June 8, 2026 (A) Nil Nil Nil Nil Nil 32,500 Nil Nil 7,500 Nil 200,000 4,74,800
0.87%* 0.20%° 5.35%° 12.69%°
Equity Shares proposed to be acquired through 467,238 71,077 93,448 1,68,206 18,690 92,097 Nil 1,24,597 1,17,097 Nil Nil Nil
Share Purchase Agreement transaction (B) 5.18%* 0.79%* 1.04%* 1.86%* 0.21%* 1.02%* 1.38%* 1.30%*
Equity Shares proposed to be acquired through 11,39,905 1,73,405 2,27,981 4,10,365 45,596 3,09,547 1,30,569 3,03,974 3,05,260 6,07,950 342,466 Nil
Preferential Issue (Acquirers Equity shares and 12.63%* 1.92%* 2.53%* 4.55%* 0.51%* 343%* 1.45%* 3.37%* 3.38%* 6.74%* 3.80%*
Acquirers Warrants) (C)
Total (D) = (A)+(B)+(C) 16,07,143 2,44,482 3,21,429 5,78,571 64,286 434,144 1,30,569 4,28,571 4,29,857 6,07,950 5,42,466 4,74,800
17.81%* 2.711%* 3.57%" 6.41% 0.72% 4.81% 1.45%* 4.75%" 4.76%" 6.74%* 6.01% 5.26%"
Shares acquired between the PA date and this LOF date (E) Nil Nil Nil Nil Nil Nil 53,520%** Nil Nil 2,49,304# Nil Nil
1.43%* 6.76%°
Equity Shares proposed to be acquired through Offer transaction 11,73,125 11,73,125 Nil Nil Nil Nil Nil Nil Nil Nil Nil Nil
assuming full acceptance (F) 13.00%* 13.00%*
Post Offer shareholding (assuming full acceptance under the Open Offer) 27,80,268" 14,17,607* 3,21,429 5,78,571 64,286 4,34,144 1,84,089 4,28,571 4,29,857 8,57,344 5,42,466 474,800
(On Diluted basis, as on 10 (tenth) working day after closing 30.81%* 15.71%* 3.57%* 6.41%* 0.72%* 4.81%* 2.04%* 4.75%" 4.76%" 9.50%* 6.01%* 5.26%*
of tendering period)
Total (G) = (D)+(E)*+(F)
§ Calculated as a percentage of the current equity share capital of the Target Company, i.e., 37,41,300 Equity Shares.
*Computed as a percentage of Expanded Voting Capital of the Target Company.
**The pre-transaction shareholding of the PAC 4 and PAC 7 includes shares acquired from public shareholders pursuant to the Share Purchase Agreement dated April 13, 2026, executed prior to the Underlying Transaction.
***The shares were acquired by PAC 5 through an off-market transaction on June 16, 2026. The requisite disclosure under Regulation 18(6) of the SEBI (SAST) Regulations has been duly submitted.
#The number of Equity Shares to be finally acquired by each of the Acquirers under the Open Offer will be decided by the Acquirers based on the response received from the Public Shareholders under the Open Offer in accordance with the SEBI (SAST) Regulations.
# Pursuant to the share purchase agreement dated June 18, 2026, PAC 8 paid the consideration for the acquisition of 2,49,394 Equity Shares on June 18, 2026. The requisite disclosure under Regulation 18(6) of the SEBI (SAST) Regulations has been duly submitted. However, credit of only 246,580 Equity Shares has been received in the demat account of PAC 8, and
credit of the balance 2,814 Equity Shares is still pending.
k) Under the Section 3 - "Details of the Open Offer", paragraph 3.3.3 has been updated on page no. 26 of the LOF, to reflect the revised joint shareholding of the Acquirers and the PACs n) Under Section 6 - "Background of the Target Company, Parmax Pharma Limited",
as 94.34% (assuming full acceptance of the Open Offer) pursuant to the Underlying Transaction and the consummation of the Open Offer. . paragraph 6.8 on page no. 41 of the LOF, has been updated to reflect the increase in the authorised share capital of the Target Company.
I)  Under Section 4 - "Background of the Acquirers and the PACs", the following details have been added/ updated wherever applicable: ii. paragraph 6.12 on page no. 42 of the LOF, has been updated by deleting the footnote and removing the corresponding asterisk.
i Details pertaining to the networth amount, certificate dates and UDIN as per the updated networth certificates received from the Acquirers and the PACs; and iii. paragraph 6.15 and the footnotes on page nos. 43-44 of the LOF, have been updated to include additional instances of delays by the Target Company in making disclosures in
ii. Resolution passed by the shareholders of the Target Company at the EGM held on Thursday, July 2, 2026 accordance with the provisions of the SEBI (LODR) Regulations, 2015.
m) Under Section 4 - "Background of the Acquirers and the PACs", paragraph 4.10.4 on page no. 35 of the LOF, has been updated to reflect that 246,580 Equity Shares have been credited iv. paragraph 6.16 on page nos. 45-46, has been deleted as the disclosure is repetitive and is already covered under the renumbered paragraph 6.17.

(1) Calculated as a percentage of the current equity share capital of the Target Company, i.e., 37,41,300 Equity Shares.

(2) Calculated as a percentage of the Expanded Voting Capital, which includes the 52,82,731 Equity Shares issued pursuant to the Proposed Preferential Issue (assuming full
conversion of Warrants).
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Pursuant to the consummation of the Underlying Transaction and subject to compliance with the SEBI (SAST) Regulations, the Acquirers will acquire and exercise control over
the Target Company andAcquirers, PAC 2 & PAC 9 will be classified as promoters of the Target Company and PAC 1, PAC 3, PAC 4, PAC 5, PAC 6, PAC 7, PAC 8 & PAC 10 will
be classified as members of the promoter group and the aggregate shareholding of the Acquirers and the PACs (assuming full conversion of Warrants and assuming full
acceptance of the Open Offer) will be 94.34% of the Expanded Voting Capital, in accordance with the provisions of the SEBI (LODR) Regulations. Further, the Existing Promoters
will cease to be the promoters of the Target Company and shall be declassified from the promoter and promoter group category in accordance with the provisions of Regulation

0) Under Section 6 - "Background of the Target Company, Parmax Pharma Limited", the table in the renumbered paragraph 6.21 on page nos. 49-50 of the LOF has been updated:
6.21 - Pre-Offer and post-Offer shareholding pattern of the Target Company as on July 21, 2026 (assuming full acceptances) is as provided below:
. L Shares/voting rights agreed to be acquired which triggered off the Takeover Regulations
‘Shareholding & bong rights ®) Shares/Voting rights to be acquired inthe |  Shareholding/voting rights after the
sr.No Shareholder category priorto the agreem quisition — — — __ open offer (assuming full acceptances) acquisition and Offer
and offer (A) © Acquisition pursuant to SPA (B1) Acquisition pursuantto preferential issue | Acquisition pursuantto preferential issue ©) (A) + (B1) + (B2) + (B3) +(C) = (D)
of shares (B2) of warrants (B3)
No. of Equity Shares %@ No. of Equity Shares %@ No. of Equity Shares %@ No. of Equity Shares %@ No. of Equity Shares %@ No. of Equity Shares %@
1. Promoter & Promoter Group ©
a, Parties to the SPA
i. Alkesh Mahasukhlal Gopani 6,70,380 17.92% (6,70,380) (7.43%) - - -
ii. Vipul Mahasukhlal Gopani 481,370 12.87% (4,81,370) (5.33%) - - -
il Pravina Mahasukh Gopani 700 0.02% (700) (0.01%) - - -
Total (a) 11,52,450 30.80% (11,52,450) (12.77%) - - -
b. Promoters other than (a)
i. Late Mahasukhlal Gopani - - - - - - -
Total (b) - - - - - - -
Total (1) [(a) + (b)] 11,52,450 30.80% (11,52,450) (12.77%) - - -
2. Acquirers and PACs
a Acquirer 1¢ 467,238 5.18% 6,04,190 6.70% 5,35,715 5.94% 11,73,125 13.00% 27,80,268 30.81%
b Acquirer 2¢ 71,077 0.7%% 91,911 1.02% 81,494 0.90% 11,73,125 13.00% 14,17,607 15.71%
c PAC 1@ 93,448 1.04% 1,20,838 1.34% 1,07,143 1.19% - - 3,21,429 3.56%
d PAC 20 1,68,206 1.86% 217,508 241% 1,92,857 2.14% - 5,78,571 6.41%
e PAC 39 - - 18,690 0.21% 24,167 0.27% 21,429 0.24% - 64,286 0.71%
f PAC 40 32,500 0.87% 92,097 1.02% 1,64,832 1.83% 144,715 1.60% - 4,34,144 4.81%
g PAC 50 53,520® 143% Nil NA 69,206 0.77% 61,363 0.68% - 1,84,089 2.04%
h PAC 69 - - 1,24,597 1.38% 1,61,117 1.79% 142,857 1.58% - 4,28,571 4.75%
i PAC 70 7,500 0.20% 1,17,097 1.30% 1,61,974 1.79% 143,286 1.59% - 4,29,857 4.76%
j PAC 89 2,49,394 ® 6.67% Nil NA 3,22,235 357% 2,85,715 317% - 8,557,344 9.50%
k PAC 99 2,00,000™ 5.35% Nil NA 3,42,466 3.80% Nil NA - 542,466 6.01%
| PAC 10€) 4,74,8007 12.69% Nil NA Nil NA Nil NA - - 4,74,800 5.26%
Total @ 7,14,800 27.20% 11,52,450 12.77% 22,80,444 25.27% 17,16,574 19.02% 23,46,250 26.00% 85,13,432 94.34% (4)
3. Public (other than parties to agreement and Acquirers and PACs) @
a Fls/MFs/FPIs/Flis/Bank, SFls, Insurance Companies /AlFs - - - - - - - - - - - -
Others 15,71,136 41.99% - - 8,57,142€ 9.50% 4,28,5716 4.75% (23,46,250) (26.00%) 5,10,599 5.66%
Total (3)
[(3a) + (3b)] 15,71,136 41.99% - - 8,57,142 9.50% 4,28,571 4.75% (23,46,250) (26.00%) 5,10,599 5.66%
Grand Total (1+2+3) 37,41,300 100.00% - - 31,37,586 34.77% 21,45,145 23.717% Nil NA 90,24,031© 100.00% ©
Notes: 31A of the SEBI (LODR) Regulations

s per Regulation 38 of the egulations read with Rule 19A of the , the Target Company is required to maintain at least 25% (twenty five percent) public
4) A Regulation 38 of the SEBI (LODR) Regulati d with Rule 19A of the SCRR, the Target C i jred t intain at least 25% (t fi ) publi

shareholding, as determined in accordance with the SCRR, on a continuous basis for listing. As a result of acquisition of Equity Shares pursuant to the Underlying Transaction and/
or the Open Offer, if the public shareholding in the Target Company falls below the minimum public shareholding requirement as per SCRR and the SEBI (LODR) Regulations, then
the Acquirers and the PACs undertake to take necessary steps to facilitate the compliance by the Target Company with the relevant provisions prescribed under the Securities
Contract (Regulation) Rules, 1957, as amended, as per the requirements of Regulation 7(4) of the SEBI (SAST) Regulations, 2011 and/or the SEBI (LODR) Regulations, 2015, within
the time period stated therein, i.e., to bring down the non-public shareholding to 75% within 12 months from the date of such fall in the public shareholding to below 25%, through
permitted routes and/or any other such routes as may be approved by SEBI from time to time. Further any failure to comply with MPS requirement may lead to non-compliance of
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Allthat piece and parcel of Residential premises Flat
No.104, 1st Floor, ‘T" Wing, NASHEMAN S & T Co-
operative Housing Society Ltd., situated at Old Mumbai
Pune Road, Kausa, Mumbra, Dist. Thane - 400612, land
bearing Survey No.20, Hissa No.4 (Part), Plot No.1,
within the limits of Thane Municipal Corporation and
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Shri Nagjibhai Ravjibhai Sidhpura and Smt.
Champaben N. Sidhpura, joint members of the E/2
Highway Park Co-Operative Housing Society Limited,

for transfer of the shares of the deceased member to her

name.
The Society hereby invites claims or objections from the
heir/s or other claimants/objectors to the transfer of the
said shares and interest of the deceased members in the

manner as is provided under the Bye-laws of the Society.
The claims/objections, if any, received by the Society for

3Ty, FrSRiT Frarad ., anTs TR, I

412 Rt 33-82-R03 4 1o e 910 o, @)
Telt &. oft. T8 g o @ismed i 03-0%-
023 Joft e STt 3R, e vy (2) off. W

femte Q\so\ﬂo?a Jsten oy, Aeviigd
TIPS % AGul . ETTTT0-4¥L] -
0%, FAFTH 3¢-010-30E ST 3R, TSI
. ot i fiisT @ IR wie g Qe gaw

2. TR dig UaR
2. L URTUHIAR UaR

guﬁf550?h Be St SEhes e, TS
F-sfnfer Fof dNmd ., oram T
ﬁg@ﬁaﬁm@mmmﬁm 421202

ARTST @ W, AT W ANTST Arb g feAids

RwER, Sifdadh @), - 421202

SITER NdT

13T, BTSSRI WA 1. " WU 1 3R,

T T . 28, I R . R0, Rw . o A,
¢ Y 1 SR Fivee, TeHA AR, SRt

ﬂ:s’ fORR uf¥H - ¥og303, T SRR, AT

w8, et Wmaﬁw@%wm

Tod: U Wi At g guma e snfor

wiffg dimeft. wsht faa s o A f

Q¥/0¥/R03% Aol FeT 99, e G @
PR aREER () M. g cmen Sh

A foidl o @, @i A el fobar i

inclusive) of Rs. 50/- each of the Poonam

yitrer faemy wua & o ge o, i e
SYE AR Feie 3. oo/t fi, qaswrera,

TER STER FRuaTd A oM B, oft. e

WER 1 fEAT® R0.0R.203% Isft e wmat, fer

eRfaelt T8, JuRIeh ATCHIeT HUTd HIVMATE <,

W W AT RA ST B, TR ATAHCAT T

SHM $.23R, TARA .0R, 3T siffe, Sk urdh,

I
TER STER FRuard A oM B, ot iGN
TIER T s R0.0R.%03% AUsh e wmay, wrear
THTd @Tefld HER TREER:

2. oftwrelt AR fEr (Te)

R. #ft. foma olerR (gamm)

3. ur Fifdsar dier (gerft)

G HAT BRI IRAGR S TATATT 6, F Tita
oft. TG WER a1 el SRR aREER
QER FiedT 913 WIgT Q0T /AN HRUGN TgHdT

T SR RIS Wrefier TwTaR |IeR FRTAT:
SR IWIh HIeTaHld BTN a1 UTH ST e,

S HfeRrerdes, wrdeR (qd), Bror-¥o2goy.

ST Wie . 9 ¢ anfr &t R, e

M ureeT didg =egion

aﬂmaﬁmﬁﬁwﬁr A §Re, Broad! 1R vwaw,
%vﬁﬂ 1. T, Y. IR - ¥og303, U1 AR HIaH

» - . . L BRFY T Park “B”, “C”, “D” Co-Op. Housing 9 3 P . o
BICH Ahed™ .m ST I Miss. Riya Kukreja, residing at ﬁmm@mmmm Society Limited, behind Sanghavi Empire, AN ﬂzf 0 S H%q Wﬁamﬁﬂ'@ﬁ ma%mﬁ%ﬁmwﬁm
wtee faarreda e Mauli Medical Pimpri Sant Tukaram P. Q0% & 1 How, AR, R (3 HwIH), Near Hyderi Chowk, Narendra Park Road, il - 2 ' (| |ty TregToT Aie SY._w /| [ few seic mw aw o e o et amara
S P . RO GAR AF Gww weww A @e|  |NayaNagar, MiraRoad (East) Dist. Thane-| | FERTE Afer SMielfiies gard (et Wﬂ%gé\mmmwvmmmmm

: LRl Nagar, Pincode 411018, hereby (6083 ¢ . %) @ 8ETE), Wed U 401107, for Flat D-304, held by MR. 8. M.| | 559) wopeaman i 20 9@t 2036 | |0& /204 A<ft #7aa =ma. | | TG, st
(SEIAA) Fi=amehgd faieh 31 August, declare that my original MNC PR/ HG S PR UMb, B ST Tl d e, ABBAS QADEER HUSSAIN is lost / it o DD | | cgiegT Y OIeR 9| | e m m;gﬂm??/oj?ﬁwmm
2018 it wartaror Hegft (Environmental Registration Certificate No. — [I- | |75 € o8 S ama i v, aefl - fmisplaced. Application given to society for| | EC26C3802MH5334994N. 97 . AR M A WAL (e N
e 31, AT 343, 1R (), 4os - ooors duplicate Share Certificate. A missing TPHHE AR el wHares MH02DM1544 3“% Ry (el T SR e A S A

Clearance - EC) & Forrdt frrrma & 37699 Dated — 17/10/2023, If ANT AATH. . 33¢, 3R, 393, R9¥ 0T 34 21 Complaint was registered with Mira Road — ?mmm 9 v g

; i SRR SHRUAR SAC SR He ST @refe : T 8. R AR A ud cgielt FIId Ht M. S| | T T e e @ e s
(CRZ)"I\?[&FI?F[W T . anyone found, please contact the e A e TR ST SRR Police Station vide register No. 20376/2026 o f e g g T O @ i X v
TR T A T Y6 HERTY undersigned- 87663 99398 [ AT AREUR. A, TRV SRS dated 28th July 2026. Claims and W HaTl PIUTH EIH AT AT 9Q | |t foms 50 08 5 S can ) arendh sk

. . . 9 . Rl a1 oradiaT Wg, SHE) ST aRY, objections must be sent in writing with T FafRor T, HeRY RMT % é} 3ﬁ %%W;g@ 3R S b UM Sea W
REAL AU WSS (MPCB) T=a PRYR AR, i | documentary support to SHAHINA http://parivesh.nic.in/ © 3R Reie: R2/00/30%% ﬁiwﬁwﬁ@%
FElEET I IEd,  qud u— TEIVER, SSURS, S W, vl e REHMATULLA SHARIF within 14 i JUAH 3T ATt a9 Jush 3. TR, Yt Y R, TR ot
PARIVESH Waeeorasrert http:/iparivesh _I mﬁﬁ%;mm 3@3’%? i, days, failing which society will free to issue B, ST SR UHae Riffee e e o

; ' TMER R TOA A a1 A, . IR gy e, YRUTRIPR, I duplicate share certificate. ’
nic.in J9E aTEdT A5, TYER T ReAi R0.0%.R0%3 Asht et ST, rer , G, R, [ 5o, o, : SLE::I:;:;:I;:U\I/[TF:JLLA SHA]Sg/l; 7208640024
BN 335‘”/3‘3‘”‘ oo AR TS Contact No. : 9320107449 ST e
PUBLIC NOTICE e e (et T A T TG THH ST Hoaferva 3 o, Team o, T

i sty G 00 | e e UG E LR <o < g e e e
particularly describéd in the SchedFLIe )rlwereunder, i 3 e 3. °:haﬁ -fim, seweren, watas wrefl e " m@ %h. Y t"é-, -{:ﬁ :L R N W W W ﬁlﬂRT
which is held by (1) Late. AHMED ABDUL REHMAN T S ¥ FIE I Il T, TR 4 AP Fofavad 3 B, F. S,

13.07.2024), leaving behind them the following STO, TTTa T1edd, ATt ITor freat aTor Aefter ST HIOTATE IGUIRT IR, fefes, Ry yEeR Mt o1-oifu. greRim SNd R,

surviving legal heirs : AT B, R A Heiel HIER TRUGR R T T aTar A o TEI SR S SHIfr SE ifsda M, MR (), ﬁfmgouo(‘aaﬁa T, q_q W e w < 3’[‘]’%3’@1’ i SHIC T & 9 Hg GFH ﬁaa$§a§ aﬂ%ﬂag el TRYTfeh

s"l Name of the Legal heir | Relation . 7 wlia ft. qrlenmE ReR AT @ 4R R SFAERI Gete i ol aecle efe=1 T - gl 3. feelt. g R ook A1 THTS AT REI 0% TR T 3. Quo2, QY o TfesT, Sl foffl, &Thes wy.8y =, fHeX wRUS
i P A S R g S | \GEA O SO G G A AT | oo e 3.03-2036 I ) e it o e et oty | | ST SR 2 1 .43 . 9. S T 85 g, 30 T I e
1. |MR. MOOSA AHMAD PAWANE Son AR i S, S P st w, | S e o sty R S R e o 9 F A1 FIe SIR) SIH, @ U (2) A, R ASAME SN WW i ! : b ) :

2. [MR. KHALID AHMED PAVNE Son it ord et gRvERE dreR are A A TS ST T A ST UHPRIR SETHRS, T S (@, @) . s e e %%&gzﬁ%m(mﬁaw Teh R I W & ook 21 RIS e Tyt foehd Svar
3. |MS. NUSRAT AHMED PAWANE | Daughter 3Ty /T PR el el oME. W | |JIEOR AR (T, () . HH forems s (germ) sifor Heaua Sl S, T TR o1 B, 303 frRifsToe o1,

4_[MR_ MANSOOR ALI AHNED PAWANE| _Son e e |t e A || e ST G § T ol | oy, Rt o 4o 2o0% 961 o0 o8, ¢ | | TR TEERRESH T S, S FIE TR B
| 5. [Mr. AZAJ AHMED PAWANE Son mewﬁq;ﬁmmm faftreg: ngﬁamw Re3, Q AT . s Rrarg sTed m (3;“1;1:1&“13'31-“ e [ HRRATHT Sl e TefeaR ST drel ’

mmﬁwmﬁaﬂﬁaﬁmaﬁaﬁ@/@.wﬁﬁ/wco
ORI e . ¢, GATR, RN T=f 'ﬂﬁ'ss ¥oooy T

3ifa. ifi drarad ., wite .2, Jn .2, wre,
T TR, SRR T qe, S wEies
T, Sd (4), Gag-¥ooous Fefier S HE Hewh
A

Terfta sft. watg W, ofw T fEs 2%.0%.93%¢

I AT, BT HMATA 7e fohan g A

Mrs. Maria Fernandes in favor of my client.

. Original Allotment Letter issued in the name of
Mr. C.R.Ravindran

Society Transfer Documents from Mr. C. R.
Ravindran to Mrs. 0. M. Padma

Surrender Deed/Letter executed by Mrs. O. M.
Padma in favor of Velmuruga (Usha and
Sandhya Buildings) Co-operative Housing
Society Ltd.

N

S

Flat No.1, on Ground floor, in the building known as
"Sandhya", of Velmuruga (Usha and Sandhya
Buildings) Co-operative Housing Society Limited,
situated at Plot No. 45-48, Chedda Nagar,
Chembur, Mumbai - 400089, admeasuring about
734 Sq. Ft. Carpet Area, bearing CTS No. 661 of

demand of whatsoever nature in respect of the
aforesaid flat and documents, should intimate the

Vikhroli East, Mumbai-400083, Mob. 9819937560
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Place: Borivali (West) Mumbai
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address at Near Shanti Ashram, Eksar Road, Borivali (West)

society died on 28/04/2026 without making nomination.
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For Shree Shantiniketan

SCRR and SEBI LODR Regulations, 2015.

(5) Assuming full conversion of Warrants into fully paid-up Equity Shares of the Company.
(6) The Equity Shares and warrants being allotted to other Public Shareholders under the Proposed Preferential Issue.

(7) The number of shareholders of the Target Company in the "public category" as on March 31, 2026 is 2385. Further, PAC 9 and PAC 10 were holding the shares under Public category.

(8) Except for the acquisition of 53,250 Equity Shares by PAC 5 and 2,49,394 Equity Shares (credit for 2,814 equity shares is pending) purchased by PAC 8, none of the other PACs and
the Acquirers have acquired any Equity Shares after the date of the PA, i.e., June 8, 2026, and up to the date of this LOF.

p) Under Section 7 - "Offer Price and Financial Arrangements" on page no. 53 of the LOF, the SEBI (SAST)
i. paragraphs 7.2.3 and 7.2.4 have been updated to reflect the revised certificate dates and UDINs as per the updated adequacy certificates received from the Acquirers. Regulations, 2011.
ii. paragraph7.2.5 has been updated to reflect the status of creation of a fixed deposit against the aforesaid Escrow Amount, with alien marked (subject to applicable law) in favour Note : Since SEBI has conveyed their Comments on the DLOF as per the timelines / schedule of activities indicated in the DPS, there has been no change in the schedule of activities
of the Manager to the Offer on such fixed deposit. and hence the requirement of disclosure of "both the original and revised schedlule, side by side" is not required and therefore not applicable.
q) Under Section 8 - "Terms and Conditions of the Open Offer", paragraphs 8.4.1and 8.4.4(i) on page no. 57 of the LOF, have been updated to reflect the status of the BSE in-principle *The above timelines have been prepared on the basis of timelines provided under the SEBI (SAST) Regulations and were subject to receipt of statutory/ regulatory approvals. Where
approval. last dates are mentioned for certain activities, such activities may take place on or before the respective last dates. To clarify, the actions set out above may be completed prior to their
r) Under Section 11 - "Documents for Inspection”, the relevant points have been updated on page nos. 75-76 of the LOF, to reflect the revised certificate dates and UDINs as per the corresponding dates, subject to compliance with the SEBI (SAST) Regulations, 2011.
updated net worth certificates received from the Acquirers and the PACs. *ldentified Date is only for the purpose of determining the names of the Public Shareholders as on such date to whom the Letter of Offer shall be sent in accordance with the SEBI
s)  Under Section 11 - "Documents for Inspection”, following points have been updated on page no. 76 of the LOF: (SAST) Regulations. Itis clarified that all the Public Shareholders (even if they acquire Equity Shares and become shareholders of the Target Company after the ldentified Date) are
i.  Copy of the recommendation to be published on Monday, July 27, 2026 made by the Committee of Independent Directors (IDC) of the Target Company; and ih?lfsgsp :;TICC(I)I:: ;tl;;h:ﬁgﬁtir;?sy (t)/;f);zerdur/ng the Tendering Period.
ii.  Copy of the letter number HO/49/12/11(73)2026-CFD-RAC-DCR2 from SEBI dated July 14, 2026 containing its observations on the Draft Letter of Offer. * Actual date of receipt of SEB observations on the DLOF.
11. Any other material changes from the date of the PA: The application for obtaining in-principle approval from BSE has been duly submitted on June 09, 2026, and is currently under 14

process.

Date of closure of Tendering Period ("Offer Closing Date")

Wednesday, August 12, 2026

Last date of communicating of rejection / acceptance and payment of consideration for accepted tenders or return of unaccepted shares

Thursday, August 27, 2026

Last date for publication of post Open Offer public announcement in the newspapers in which DPS has been published

Thursday, September 3, 2026

Last Date of Filing the Final report to SEBI

Thursday, September 3, 2026

Date by which the Underlying Transaction which triggered the Open Offer will be completed

To be completed within the
prescribed timelines under

. The Acquirers and the PACs accept full responsibility for the information contained in this Offer Opening Pre-Offer Advertisement (except for the information pertaining to the Target
Company, which has been sourced from publicly available sources or from information published or provided by the Target Company) and also for the obligations of the Acquirers and

12. Details regarding the status of Statutory and other Approvals: As on the date of this Offer Opening Pre-Offer Advertisement, there are no statutory, regulatory or other approvals
required to acquire the Offer Shares that are validly tendered pursuant to the Open Offer or to complete this Offer. However, in case any further statutory or other approval becomes
applicable prior to the completion of the Open Offer, the Open Offer would also be subject to such other statutory or other approval(s) being obtained. Please also refer to paragraph
8.4.4 of the LOF for further details.

13. Schedule of Activities:

Activity

the PACs as laid down in the SEBI (SAST) Regulations, 2011 in respect of the Open Offer. The Acquirers and the PACs would be severally and jointly responsible to ensure
compliance with the SEBI (SAST) Regulations, 2011.

15. This Offer Opening Pre-Offer Advertisement would also be available on SEBI's website at www.sebi.gov.in and on the website of the Manager to the Offer at www.fedsec.in

ISSUED BY THE MANAGER TO THE OFFER
ON BEHALF OF THE ACQUIRERS AND PACS

REGISTRARTO THE OFFER

Day and Date*
Monday, June 8, 2026
Monday, June 15, 2026
Monday, June 22, 2026
Tuesday, July 7, 2026**
Tuesday, July 14, 2026***

Issue of Public Announcement

Publication of the Detailed Public Statement in newspapers
Last Date of filing of the Draft Letter of Offer with SEBI
Last date for Public Announcement for competing offer

Last date for receipt of comments from SEBI on the Draft Letter of Offer (in the event SEBI has not sought clarifications or additional
information from the Manager to the Open Offer)

Identified Date*

Last date for dispatch of this Letter of Offer to the Public Shareholders whose names appear on the register of members on the Identified
Date, and to Stock Exchanges and Target Company and Registrar to the Offer (as defined below) to issue a dispatch completion certificate

FEDEX SECURITIES PRIVATE LIMITED
B7, Jay Chambers, Dayaldas Road, Vile Parle East,
Mumbai - 400057, Maharashtra, India
Tel. No.: +91 81049 85249
Email: mb@fedsec.in
Investors grievance ID: investors@fedsec.in

Website: www.fedsec.in
Contact Person: Antara Chogle / Saipan Sanghvi
SEBI Registration Number: INM000010163

PURVA SHAREGISTRY (INDIA)
PRIVATE LIMITED
9, Shiv Shakti Industrial Estate, J. R. Boricha Marg,
Lower Parel (East), Mumbai 400 011
Tel No.: 022 49614132 / 35220056
Email id: support@purvashare.com
Website: https://www.purvashare.com
Investor Grievance id: support@purvashare.com

Contact Person: Deepali Gaonkar
SEBI Registration No.: INR000001112

Thursday, July 16, 2026
Thursday, July 23, 2026

Last date by which a committee of independent directors of the Target Company is required to give its recommendation to the Public
Shareholders for this Offer

Last date for upward revision of the Offer Price and/or the Offer Size

Monday, July 27, 2026

Tuesday, July 28, 2026
Wednesday, July 29, 2026
Thursday, July 30, 2026

Date of publication of opening of Open Offer public announcement, in the newspapers in which DPS has been published

Date: July 28, 2026
Place: Mumbai

Date of commencement of Tendering Period ("Offer Opening Date")




30‘ Slol 2Tl | 29 e, 2026

PHARMALTD

OFFER OPENING PRE-OFFER ADVERTISEMENT UNDER REGULATION 18(7) OF THE SECURITIES AND EXCHANGE BOARD OF INDIA (SUBSTANTIAL ACQUISITION OF SHARES AND TAKEQOVERS) REGULATIONS, 2011, AS
AMENDED ("SEBI (SAST) REGULATIONS, 2011") AND CORRIGENDUM TO THE DRAFT LETTER OF OFFER AND LETTER OF OFFER ("CORRIGENDUM") FOR THE ATTENTION OF THE PUBLIC SHAREHOLDERS OF

PARMAX PHARMA LIMITED

Registered Office: Plot No. 20, Survey No. 52, Rajkot-Gondal National Highway No. 27, Hadamtala, Tal. Kotda Sangani, Rajkot, Gujarat, 360311 |

TEL: +91 02827-270534 | EMAIL: cs{@parmaxpharma.com | WEBSITE:

OPENOFFER FOR THE ACQUISITION OF UP TO 23,46,250 (TWENTY-THREE LAKHS FORTY-SIX THOUSAND TWO HUNDRED AND FIFTY) FULLY PAID-UP EQUITY SHARES
OF FACE VALUE OF ¥ 10/- (INDIAN RUPEES TEN) EACH ("OFFER SHARES") REPRESENTING 26.00% [TWENTY-SIX PERCENT) OF THE EXPANDED VOTING SHARE
CAPITAL OF PARMAX PHARMA LIMITED ("TARGET COMPANY™), FOR CASH AT APRICE OF ¥ 42.80/- (INDIAN RUPEES FORTY-TWO AND EIGHT ZERO PAISE ONLY) PER
EQUITY SHARE ("OFFER PRICE"}, FROM THE PUBLIC SHAREHOLDERS OF THE TARGET COMPANY BY DHIREN CHANDULAL SHAH ("ACQUIRER 1") AND SUNIL
CHINUBHAI SHAH ("ACQUIRER 27) ([COLLECTIVELY "ACQUIRERS™) TOGETHER WITH DHAIRYA DHIREN SHAH ("PAC 1"), HIREN PRAVIN DOSHI ("PAC 27), SHEETAL
HIREN DOSHI ("PAC 3"), NIRMAL SUNILEHAI SHAH ("PAC 4"), RUPA SUNIL SHAH {"PAC 5%), VIJAYKUMAR NATVARLAL SHIYAMI ("PAC 6"), KAMLESH NATVARLAL
SHIYAN| ("PAC 7"). ABHAY CHINUBHAI SHAH ("PAC 8%), UMANG ALKESH GOSALIA ("PAC 9") AND MEENA ALKESH GOSALIA ("PAC 10%) (COLLECTIVELY "PACST)
PURSUANT TO AND IN COMPLIANCE WITH THE REGULATIONS 3(1) AND 4 READ WITH OTHER APPLICABLE PROVISIONS OF THE SECURITIES AND EXCHANGE BOARD
OF INDIA (SUBSTANTIAL ACQUISITION OF SHARES AND TAKEOVERS) REGULATIONS, 2011, AS AMENDED [THE "OPEN OFFER™ OR "OFFER").

This Ofier Dpening Pre-Udfer Adverliserment [ Offer Opening Pre-Offer Advertisement™) and comgendum shoukd be read m continuation of and together with(a) the Publbic Announcerment
dated June B, 2026, in refation to the Offer ("PA"); (b) the Datailed Public Statemant ("DPS") dated June 13, 2026 published on June 13, 2026 in the Financiai Express Newspaper [Englsh
- Al Editions), Mumbai Lekshdeap (Mumbai Edibon), Financial Exprass (Gujarati Edibion) and Jansatta (Hindi- Al Editions); (¢) the Dralt Latter of Offer ("DLOF") filed with the Secuntias
and Exchange Board of India ("SEBI") on June 22, 2026, (d) the Letier of Offer MLOF™) dated July 21, 2026 along with Form of Acceptance ("FOA™) & Share Transfer Form ("SH-4") is
being sswed by Fadex Sacenties Private Limited, the Manager to the Open Offer ("Manager to the Offer™ or "Manager®), for and on behalf of the Acquerers and the PACS In respect o
the Open Ofer,

This Difer Dpening Pre-Offer Adverdisement & being 1ssuad pursuant to Regulation 18(T) of the 3EBI [3AST) Requlations, 2011 and pursuant to changes! amendments advisad by SEBI
wide its letler beanng refarence no, HOMS1211(73)2026-CFD-RAC-DCR2 dated July 14, 2026 "SEBI Letter”),

This Cffar Opening Pre-Offar Adverlisement and Corngendum is belng publishad in all the newspapers in which the DPS was published,

All Capitaised lerms used bul not defined in this Offer Opening Pra-Difer Advartisament and Commgendurm shall have the meaning assigned 1o such tarms inthe PA, the DPS, the DLOF
and! or the LOF,

The shargholders of the Target Company are requesied fo kindly note the following:

%

==

The Dffer Price is T 42,80/« {Indian Rupees Forly-two and Eight Zero Paise anly), per Equity Share payable n cash. There has been no revision in the Offer Price. For further defails
relating to the Offer Price, please refer to Saction 7 paragraph 7.7 (Offer Price) on page no. 51 of the LOF,

The Commiltea of Independent Diractors of the Targel Company ("IDC") has recommended that the Offar & in line with the SEBI [SAST) Reguiations, 2011 and the same is fair and
reasonabie. Further, IDC is of the view that the Offer Price i in Ene with the parameiers prascribed by 3EBI in the SEBI (SAST) Reguations, 2011. The recommendations were
unanimowsly approved by the Members of the IDC on July 25, 2026, and pubkshed on July 27, 2036, in the same newspapers In which the DPS was publshed. For further details
pkase see |DC recommendalion as available on the websie of SEBI a1 www . sebi.govin, on the website of BSE at www.bseindia.com.

The Dpen Offer i a mandatory offer being made under Regulations 301} and 4 of the SEBI (SAST) Kegulations, 2011 to the Publc Sharehokiers of the Target Company

The Open Offer is not a competing offer in terms of Reguiation 20 of the SEBH{SAST) Regultions, 2011, Further, there has been no compating offer(s) to this Open Offer. The Open
Offer i5 not conditionat ugon any minimum evel of acoeplance in 1erms of Reguiation 19{1} of the SEBI (SAST) Reguiations, 2011

The LOF dated July 21, 2026, was dispatchad through slsctronic mode and physical mode on July 22, 2026, and July 23, 2026, respeciively 1o al the Eligible Shareholders of the
Target Company holding Equity Shares:as on the entified Date, Le. July 16, 2026, | is clanfied that al the Publc Sharehokers (even if they acquire Equity Shases and become
shareholders of the Targal Company after the Identified Date) are sligible to paricipate in the Open Offer during the Tendering Period

Please note that a copy of the LOF along with Farm of Acceglance-Cum-Acknowiedgement and SH-4 is also available for downbading on the websites of the SEBI. the BSE Lmited
(BSE), the Registrar to the Offer at wwnw sebi_gov.in, www bseindia com, and hitips:iww. plinvashara, com) raspeciivaly

Man-recaipt’ non-avaiabilty of the Fommof Acceptance-Cam-Acknowledgement does not preclude an Eigibée Sharehaolder from participating in the Open Offer, Pleaze 2es the
manner of parbcipating in the Open Offer described below in brief. Kinddy note: that the Open Offer is being implemented by the Acquirers akang with the PACs through the stock
exchange mechanism made availabie by BSE in the form of a separate window ("Acquisition Window™) in acoordance with SEBI (SAST) Regulations, 2011 and oiher appicabie
SEB! grculars and guidednes issued by the BSE and the Indian Clearing Corporabon Limited ("Clearing Corporation®)

The Elgible Shareholders are required to refer 1o the Sachion 9 - Procedure for Azceplance and Setllement of the Opan Offer, on page no. 60 of the LOF in relation o inter ala the
procedure for tendering iheir Equity Shares in the Open Offer and are required to adhere to and follow the procedurs outined therein,

Instructions for Public Shareholders:

8. Incaseof Public Shareholders helding Equity Shares in dematerialized form; Public Shareholders who are holding Equity Shares in demalenalized form and who dasiee
to tender their Equity Sharas indematermalized form under the Dpen Offer would have 1o do sothrough their respective Seling Broker by giving the deta®s of Equity Shares they
Irtend 1o lender under the Open Offer. Publke Sharaholders should lender their Equity Sharas before markel hours close on the st day of the Tendering Period. The seling
broker{s] would be required io mark ben onihe tendered Equity Shares and thereafter place an orden'bid on behal of the Pubic Shereholder using the Acquisition Window of the

10.

&)

¢l
)

www.parmaxpharma.com | CIN: L24231GJ1994PLC023504

BRE. Please a0 resd the defailed procedure described in paragraph 5.19.on page nos. 60-63 of the LOF.

b. In cazse of Public Shareholders holding Equity Shares in physical form: Eigible Sharehoiders holding Equity Shares in physical form may parlicipate in the Open Ofier
thrcegh the respective seling broker(s) by providing complets s2t of documents for verification procedurs including (i) Form of Acceptance duly completed and signed n
accordance with the instructions contained therein, by solefomt shareholders whoss name(s) appears on the share cerfificate]s) and in the same order and as per the specimen
signature ladged with the Target Company; (i) Original share certificate)s); (i) Valid share transfer deedis) duly signed -as transferons) by the sokljoint shareholder(z) in the
same arder and &5 per spacimen signatures odged with the Target Company and duly witnessed at the appropriale place: {iv) Sef-attested PAN Card copy (in case of Joint
hokiers, PAN card copy of all transferors); {v) Attestation of zignaturels) of ali the holdes{s) by Bankers in form I58-2 {can be downlbaded onling hiips:ihwens sebi govind
sebl_dala/commandocs/noy-202 1/Form% 20158-2 _p.pdf) and (vi) such ather documents describad in paragraph 8,20.1 at page na. 64 of 1he LOF. The seling broker shall place
& hid usmg the Acquisition Window of the B5E and provide & Transaction Registration Slip{"TRS") to such Public Shareholder. The saling broker /| Pubic Shareholider should
Ihareafter defver the orginal share certificatals), Form SH-4 and such other decurments descnbed in paragraph 9.20.1 al page no. 64 of the LOF tathe Registrar (o the Offer al
the address mentioned in the LOF 5o that the same reaches the Begisirar to the Offer nolater than 5:00 PM indian Standard Time ("13T") within 2 [Two)days from the Offer
Clozing date |.e. Wednesday, August 12, 2026, Pieaze alkoread and folow the detalied procedure described in paragraph 9.20 at page nos. 63-85 of the LOF. Please note that
physical shase cerlificates and other relevant docements should not be sent to the Acquirers, the PACs, Targel Company or the Manager o the Offer.

¢ Incasa of non-receiptinon-availability of the form of acceptance, the application can be made on plain paper along with the following details:

I, In case of physical shares: Name, address, distinclve numbers, folie mos, number of shanes landerad,
ii. In case of dematerizized sharas: Name, address, number of shares tandered, DP nama, DP 10, Benaficiary account ng. and a photocopy of deiwery instruction in "off markat™
mode or counterfoil of the delvery instruction in "off markal® mode, duly acknowledged by the OP in favour of the: Deposilory Escrow Account

I terms of Regulation 16{1) of the SEBI (SAST) Reqgulations, 2011, (he Dralt Letter of Offer ("DLOF"} was submited 1o SEB| on Monday, June 22, 2026. SEBI issuad its obsanations

on the DLOFE vide ds letler beanng reférence no HOWER2M[T312026-CF0-RAL-DOHE dated July 14, 2026, SEBYs obsenvalions have been meorporated m the LOF, Thes Offer

Dpening Pre-Dffer Advertisement and Comigendum alkso serves as a cormigendum to the DPS, and as requred in terms of the SEBI Letter.

Key Changes | Updates made in LOF:

Public Sharshoiders are requested to note the following material updates to the DLOF as included in the LOF in relation to the Open Offer:

Deletion of the word "Drafi” or "DLOF at all the applicable places i the LOF

Replacement of the word “This Draft Letter of offer” or "DLOF* 2t 2l the appicable places in the LOF with "The Letter of offer” or "LOF",

The page numbers of the 1able of contents on page no, 3 have been sultably updated wheraver required in the LOF

Incision in the cover page, point 3 thal the last date for making compating offer has éxpirad,

Inciusian in the cover page, polv & of the stalus of the in-principle appraval from BSE, wheren the application was duly submitted on June 09, 2026, and is currently under process

Fodowing statemants are inserad balow the 1abe contaning “Tentative Schadul of Major Activities Relating 1o the Offer” on page no. 9 of the LOF

I, MNede: Pursuant fo SEBI Observation letler no. HOMAMT2M11(73)2026-CFD-RAC-DCR2 daled July 14, 2026, thers are no changes in the schedule of aclilies, hence dischsure
about original and revised scheduls is not applicable.

ii. Todarify, the actions set out above may be completed prior fo their cormesponding dates. sebiect to compliance with the SEBI{SAST) Reguiations, 2011

iil.  Therets no competing offet to this Offer

1T fual date of receipt of SEBI observabions on the DLOF,

Linder Section "Risk Factors®, bullet point (1) - paregraph (b), "Risks Refating to the Underhing Transaction and the Open Offer” on page no. §of the LOF, has been updated to reflect
the status of the BSE in-principle approva

As on the date of this LOF, no stalutory approvals are required in relation to this Offer except as defalled in Section 8 paragraph 8.4 (Stahtony and Qther Approvals) of thes LOF

However, if any oiher statuiony approvals are required or become applcable prior fo completion of the Cffer, the Offer would be subject {0 the recespl of such other statutory approvals

The Acquirers and the PACs wik not proceed with the Offer in the event such statutory approvals are refused in terms of Reguéation 23 of the SEBI (3A5T) Requlations. Opan Offar
cannod be withdrawn even if BEE in-principle approval iz not obiained by Targe! Comgany. The applcation for cbiaining in-principle approval from B3E has been duly submitted on
June 08 2026, and is currenlly under process,

Under Section "Riss Faciors™ mvbuliel poand { 1) - para (chli) - "Risks Relsling io the Undefying Transaction and the Crpen Offer”; on page no. 5 of the LOF, has been updaied as foliows:

If statutory or other third-party approvals required for this Offer or for acquisition of Sale Shares as stipulated under the SPA are refused, provided that they are nol met for reasons
putside the reasonable controd of the Acguirers and the PACs and provided that these requirements have been disclosed in the DPS and this LOF. However, itis essental to note that
the Acquirers-and the PACs are nof permifted fowihdraw this Offer based on the PA I the proposed acquisition through the Preferential issue doss not sucteed otherihan on account
of non-recaipt of the Required Stalutory Approvals, Publc Sharehoklers are requested to nole that, except for being in receipt of the In-Principle &pproval from the Stock Exchanges,
as on the dale of this LOF, there are no statutory or other approvals required to implament the Offer. The application for oblaining m-penciple approval fram BSE has been duly
submittad on June 09, 2026, and is currently under process,

Folowing definition have been updated under Saction 1 - ey Definibons® on paoge ne. 11 of the LOF:
Letterof Offer’ LOF - Letterof Offer dated Tuesday, July 21, 2026, which shallbe dizpaiched tothe Pubkc Sharehoiders

K

Under the Section 3 - "Delfails of the Open Ofler”, following paragraph 31,12 (renumbered) haz been updated on page no. 21 of the LOF
3.1.12 The current and proposad (post-Offer) sharehclding of the Acquirers and the PACs inthe Target Company aneas fokows:

Detaits Acqulrer 1 Acgulrer 2 PAC 1 PAC 2 PAC 3 PAC 4 PAC 5 PAC 6 PACT PAC B PAC 9 PAC 10
Shareholding as on the PA date L.e. June B, 2026 (A) Mil Ml Nil Mil Mil 32 500" Nil i 7 i 200,000 474 B0
QBTE {a0%* 5. 25%" 12.69%*

Equity Shares proposed to be acquired through 4 67238 T1.077 93448 1.68 206 18,6590 82 047 W 1,24 587 17,067 ik il Mil

Share Purchase Agresmant transaction (B) o AE%" 0.7 " 1045 1.86%° 021%° 1.025%° 1.38%* 1.305%"

Equity Shares proposed to be acquired through 11,329,905 1,723,405 227,981 410,365 45 596 3,00 547 1,30,569 303,974 305260 &,07,950 342 466 Mil

Preferential Issue [Acquirers Equity shares and 12.63%" 1.92%" 253%" 8.55%" 0.51%" 343%" 145%" JATH" 3.38% 075" J.80%"

Acquirers Warrants) (C)

Total (D) = |A)+{B}#{C) 16,07,143 244 482 321,429 5,78,571 B4 286 4,34 144 1,30,569 4,28 571 4.29 857 6,07,950 542 466 4,74 800
17.61%" 2.71%" 3.5T%" 6.41% 0.72% 4.81% 1.45%" 4.75%" 4.T6%" B.74%" 6.01% 5.26%"°

Shares acquired between the PA date and this LOF date (E) il Ml il il Nil Mii D™ it Mi 2,49 3a= il il

1.43% 8.76%°
Equity Shares proposed to be acquired through Offer transaction 11,73,125 11,73,125 Mil Mil Nil Mil Nil Mil il Mi il Mil
_ assuming full acceptance (F) 1300%" 13.00%*

Post Offer sharehalding (assuming full acceptance under the Open Offer) 27,80, 268" 14,17 607 3.21,429 5,768,571 64 288 4,34 144 1,684,089 4,28,571 429,857 8,57 344 5,42 466 4,74,800

{On Diluted basis, as on 10" (tenth) working day after closing 30.81%" 15.71%" 3.57%" 6.41%" 0.72%" 4.81%" 2.04%" 4.75%" 4.76%" 9.50%" 6.01%" 5.26%"

of tandering period)

Total (G) = (D)*{E}+(F) "

* Catcwlafed a5 & percemtage of the cument equity share capdal of the Targe! Company, Le., 37,417,300 Equity Shares.
‘Computed as a percentags of Expanded Voding Capital of Bhe Targef Company:

"'The pre-fransackion shareholding of fhe PAG 4 and PAC Tincludes shares acquired fram public shareholders pursuanf fo the Share Purchase Agreemen dafed Apnl 13, 2028, execuled prior fo the Underyng Tramsachan

*** The shares were acquired by PAC 5 through an off-markef fransachion on Jume 16, 2026, The requisite disclosure under Requiation 18(6) of the SEBI! (SAST) Reguiations has been duly submifted

* The mumber of Equily Shares fo be finally acquired by each of e Acquirers vnder the Open Ofer witl be decided by the Acquirers based on the response received from the Pullic Shareholders under the Open Offer in eccordance with the SEB! {SAST) Reguiations

* Pursuant fo the share purchiase agreement dated June 16, 2026, PAC & pad the consideration for the acquisiion of 2 49,204 Equity Shares on June 15, 2026 The requisile disciosure under Regulabion 15/6) of the SEBI (SAST) Regulations has heen duly submifed. Howsver, credil of only 246, 580 Equity Shares has been received i the demal account of PAC §, and

credit of the balance 2,874 Equity Shares iz shil pemding.

Under the Section 3 - "Detais of the Open Ofier”, paragraph 3.3.3 has beenupdated onpage no. 26 of the LOF, to reflect the renized joint shareholding of the Acquérers and thie PACs n) UnderSection & - "Background of the Target Company, Parmax Pharma Limited”,
F I 1AL e F . e P 1 T & 1 o = il B . . ™ i 5§ . .I"ill = . ’ .
a5 B4, 4% (assuming full acceptance of the Open Dffer) pursuant 1o the Undedyng Transaction and the consummation of the Open Offer, | paragraph 6.8 on page no. 41 of the LOF, hias been updated to refiect the increase in the authonisad share capital of tha Targat Company,
I Under Section 4 - Background of the Acquirers and the PACS®, the following detads have heen added! updated wherever applicatile: ii. paragraph 6.12 on page no. 42 of the LOF, has been updated by deleting the footnote and remaving the commesponding asterisk
& imi Fn k ' § B A 4 | | o " mark | I [ oo P, ) ¥ i i E
[, Dedails perfaining fo the networth amount, certificate dates and UDIM a3 per the updated networth cartificates received from the Acguirers and the PACs, and il paragraph 6 15 and the footnotes on page nos, 43-44 of the LOF. have baen updated to incude additional instances of detays by the Tamat Company in making disciosures in
ii. Resokdion passad by the shareholdars of the Targel Company at the EGM held on Thureday, July 2, 2026 accordance with the prowisions of the SEBI (LODR) Reguiations, 2012
m)y  Under Seclion 4 - "Background of tha Acguirers and the PACS®, paragraph 4.10 4 on page no. 35.of the LOF, has bean updaled (o reflec that 246, 580 Equity Shares kave been credited iv, paragraph 8.16 on paga nos. 45-45, has been deleled as the disclosure Is repatitive and is already covered under tha ranumbeared paragraph 6.17.
to the demat account of PAC 8. whie the credit of the remaining 2 814 Equity Shares is stil pending
o) Under Seclion 6 - "Background of the Targel Comgany, Parmax Phasma Limitad”, the table in he renumbered paragraph€.21 on page nos, 48-50 of the LOF has been updated

£.21 - Pre-Ofer and post-0ffer shareholding pattem of the Target Company as on July 21, 2026 {assuming ful accaplances] is az provided below:

Shareholding & voting rights SHAPECVUINI DS Areac e ALY Imd[;;i:h PN Ind v aons Shares/Voting rights to be acquired Inthe |  Shareholding/veting rights after the
riorto the agreement/acquisition i isiti
Sr. No Shareholder category P n:: offer (4] ::q Acquisition pursuantto SPA(B1) | Acquisition pursuantto preferential issue | Acquisition pursuantto preferential issue apenuﬁmmm;g? MsEanaY (4] + {;ﬁﬁﬁ{g;ﬂ?gm} = (D)
of shares (B2) of warrants (B3}
Mo. of Equity Shares %= Mo. of Equity Shares b No, of Equity Shares W= No. of Equity Shares % No. of Equity Shares Ll No. of Equity Shares oG 1
1 Promoter & Promoter Group ' i
| a | Parties tothe SPA |
i, Alkesh Mahasukhlal Gopani B, 70,380 1702 (6,70, 380 (7435} - - - - -
ik VYipul Mahasukhlal Gopan 4,81.370 12 8% (481,370 (5.33% - i
.| Pravina Mahasukh Gopani 700 002 (7o0) | (0.015%) = = -1 = |
Total (a) 11,52, 450 30.80% (11,52 450) :11.??*’.-%} - : .
e '_Prﬁﬁb‘ial";_n-t_hnr than (a) '
I Late Mahasukhlal Goparni
Total (b) - - . - - - . - - -
! Total (1) [(a) * (b}] 11,52,450 30.80% {11,52,450) (12.77%) - - - - -
2 Boquirers and PACs
3 Acquirer 17 467,238 5.18% 604,130 6.700% 535,715 5.04% 11,73,125 13.00°% 2780268 | 30.31%
b Acguirer 29 71077 0.79% 01911 1.02% 81454 0.90% 11,73,125 13.007% 1417607 | 15.71%
c PAC 1¢ - - 93448 1.04% 1,20 B3 1.34% 1,07.143 1.19% . - 321,429 3.56%
d PAC 21 - - 1,68, 206 1.86% 217,008 24°1% 1.92.857 214% - - 5TB5T1 | £.41%
& PAC 3 - - 18 500 0.21% 24 167 0.27% 21429 0.24% - - 64,286 | 0.71%
{ PALC 4 32,000 IR T o 0T 1.0H% 1,64 BL 1683% 144,71 160 - - 4,54, 144 d.31%
g PAC 51 535204 143% Mil NA 69,206 0.7 61,363 0.66% 1,684,089 204%
|_h [ Pace: 124,597 138% 161117 179% 142,857 156 428571 47% |
PAC TH 7.500 0.20r% 117,047 1.30% 1,61.974 1.79% 143,286 1.500% 429,857 4.76%
i | PaCH 249,394 4 6T% il m 3,22 235 3.57% 285715 3.17% 857,344 3.50%
K PAC G 2.00,000 ™ 0.30% il MA 3,482 465 S8 il WA = - o42.466 §.01%
PAC 107 4.74.800 ™ 12 6% Nil NA Nil WA Nil hA . - 4,74,800 5.26%
. ___Ei_]t_Ellll'_!!"_ - - o R 714,500 27.20% 11,52.450 12.TT% 22,8044 25.2T% 17,16,574 19.02% 23,465,250 26.00% 8513432 94.34% 14) |
% Fublic (other than parties to agreement and Acgquirers and PACs)
a FleMiFsFPIsFlis’Bank, 3Fls, Insurance Companias (AlFE . - -
b Othars 15,71.136 4199 B.57,1427 0.500% 428571 4.75% [23.46,250) (26.00%) 510,599 5.66%
Total (3)
[(3a) + {3b)] 15,71,136 41.99% . - B.57,142 9.50% 428,571 4.75% {23.46,250) (26.00%) 5,10,599 5.66%
. Grand Total (1+2+3) 37,481,300 100.0:0%% . = 31,37.586 34.77% 21,45.145 23.77% Mil NA 2401 % | 100.00% ®
Notes: 314 of the SEBI {LOOR) Reguiafions

(1) Caiculafed as a percentage of the cuvrent equlty share capilal of tho Targer Company, Le., 37.41,300 Equity Shares.

2} Calcwlated ag a percentage of the Expanded Voling Capital, which includes the 52 82 731 Equity Bhares issued pursuant fo the Proposed Preferantial fssue (assuming ful
convearson of Warrants)

(3} Pursiant to the consummalion of the Underyng Transaction and subject io compiance with the SEBI (SAST) Requlations. the Acquirers wil acquwe and axarcise confrol owvar

the Target Company and Acquirers, PAC 2 & PAC 9 will be classified a5 promofers of the Targe! Company and PAC T, FAC 3, PAC 4 PAC 5 PAC 6 PAC T PAC B & PAC 10wl

be classiffed 25 members of the promuoler group and the aggregale sharehoiding of the Acquirers and the PAC: fazsuming full conversion of Warrands and assuming fuil

acceplance of the Opan Offer] wil be B4 34% of the Expanded Valing Capdal, i acoordanos with the provisions of e SEBI (LODR) Reguiations. Further, le Exising Promalers

will ceasa fo be the promoters of the Targel Company and shall be declzssified from the promoler amd promatsr group cateqory in accordance with the prosisions of Regquishion

(4] Az per Regulsfion 28 of fthe SEBI [LODE] Reguwlabons read with Rule 134 of fhe SCRE, the Tangef Company iz required fo maindain-af feast 25% (twendy five percent} public

shareholding, a5 aelermmed v sccordance with e SCRE, o & comtimuous Dagis Ffor vsfimg. As 8 resilf of scqursiion of Equily Shares purswant fo the Unoermying Transaciion and!
or the Clpen Offer, if the pubiic shareholdimg i the Targel Company fans below the mimimam public shareholdng reqguirement as per SCRF and the SEBIN {LODR) Reguiations, then
the Acguwiners and the PACs underiske {0 fake necessary steps fo facllale the compliance by the Targel Company with the relevard provisions prescribed wmder the Securifies
Contract (Reguiaton) Ruwes, 1957, a5 amernded, 85 perihe requirements of Reguialion 7(4) of the SEBI [5A8T) Reqinations, 2077 and'or fhe SESILODR) Reguizhons, 2073, witfun
the time penod stated theren, Le., fo bang down fhve non-pubic shareholding to 7% wilhin 12 months fram the date of such fall i the pubic shareholding to below 25%, through
permited roides and'or any clher such rotes as may be spproved by SEBI from time fo time. Further any failure o comply with MPS reguirement may ead fo non-compiiance of

r Ay
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SCRR and SEBI LODR Reguiations, 2015,

(&) Aszuming full conversion of Warranfs mio flly paid-up Equity Shares of the Company.
{6 The Equily Shares and wamanis bedng allofied {o oiher Pubiic Shareholders under the Proposed Preferential lssue.

{7] The number of sharahoiders of the Target Company in the “pulblic category™ as on March 37, 2026 i 2385, Furthar, PAC 9 and PAC 10 were holting the sha

L R

(8] Excepl for the acquisition of 53,250 Equity Shares by PAC 5 and 2 45,384 Equily Shares {credif for 2. 814 equily shaves is panding) purchased by PAC 8, none of the other PACs and
Ihe Acquirers have acquired any Equily Shares after the date of the PAL Le,, June 8 2026 and up fo the dafe of this LO

Pl

Under Section 7 - "Offer Price and Financial Arrangements® on page no. 53 of the LOF,
i. paragraphs 72,3 and 7_2.4 have been updated to reflect the revised certificate dates and UDIMNs as per the updated adequacy certificates received from the Aoquirers.

-

ii. paragraph 7.2.5 has besn updated io reflect the states of creation of a fixed deposit zgainst the aforesaid Escrow Amount, with 3 lien marked {subject to appicable law) in favour
of the Manager to the Offer on such fixed deposit.

Under Saction B - “Terms and Conditions of the Opan Offer”, paragraphs 8.4.1 and 8.4.4(1} en pageno. 57 of tha LOF, have baen updated toreflact the status of the BSE in-principk

approval.

Undar Section 11 - "Documents for inspacton”, the relevant poends have bean updated on page nos, 75-76 of tha LOF, to refiact the revised cartificate dates and UDINS as per tha

updated net worth certificates received from the Acguirers and the PACs

Under 2=chion 11 - "Documents for Inspection”, foliowing points have been vpdated on page no. 76 of the LOF;

i.  Copy of the recommendation to be published on Monday, July 27, 2026 made by the Committes of Independent Directors (IDC) of the Target Company: and

ii. Copy of the letter numbear HOW4S1 21T 3)2026-CFD-RAC-DCRZ from SEBI dated Juby 14, 2026 containing its observations on the Draft Lefter of Offer.

. -Any other material changes from the date of the PA: The applcalion for obtaining n-principde approval from BSE has beenduly submitted on June 03, 2026, and is currently under

rOCESS,

tory and als: As on the date of this Dffer Opening Pre-Offer Advertisement, there are no statutory, reguistony or ather approvals
required to acguire the Offer Shares that are validly tendened purzgant fo the Open Offer or fo complete this Offer. However, in case any further siatulory or other approval becomes
applicable prior 1o the complaton of the Open Offer, the Open Offer would also be subject to such other statutory or other approvaliz) being cbtainad. Please akso refer to paragraph
8.4.4.of the LOF for further detals.

. Schedule of Activitles:

2

Publicalion of the Delailed Public Slaterent in newspapers
Last Date of filng of the Draft Letler of Offer with SEBI
Last date for Pubbe Announcament for competing offer

Last date for receipl of comments from SEB| on the Draft Letler of Offer (in the event SEBI has nol sought cirifications o adddional
information from the Manager fothe Open Offer)

Last date by which a commitiee of independent directors of the Target Company is required to give its recommendation to the Public
Sharehoiders for this Difer

Last date for upward revision of the Offer Price andior the Cffer Size

Date of publcaton of opaning of Open Offer public announcament, in Lhe newspapers in which DPS has been publkshed

Date of closure of Tendering Pariod ["Offer Closing Date™)

Thursday, Seplember 3, 2026
Thursday, Seplember 3, 2026
To be completed within the
prescribed fmeinas undar
the SEBI{SAST)
Regqulations, 2011

Last datle for pubicstion of post Open Offer publc annduncemant in the newspapers in whach DPS has been published
Last Date of Filng the Final report 1o SEBI
Date by which the Underlying Transacton which triggered the Open Offer wil be completed

tote Since SEBI has conveyed thelr Commenis.on ihe DLOF a5 per the fmelnes / schedule of sctiviies ingicaled in the DPS, there fias been mo ohange in the schedwe of sciiviies
and hence the requirement of dizciozire of "both the criginal and revised schedule, side by side”is nod reguired and therefore mod appiicable.

*The above fimelnes have been prepared on the basis of timelines provided under the SEBI (SAST) Requiations and were subjec! to receipf of sfatulony requiatory apomvals. Whers
ias! dates ane mentioned for certaln ackivilies, such activities may takie place on o befors the regpective ias! dates. To clanfy, the achions sef out above may be complated prior o their
comesponaing dedes. sibfect o compliance with the SEBI {SAST) Reguiafions, 207171,

*Idemtified Dafe is only for the purpase of determining the names of the Pubiic Sharsholders as on such dale fo whom the Lelter of Offer shall be sent m sccordance with the SEB!
{SAST) Requiations. I is cfanified that all the Publc Sharaholdars (even If they acquire Equily Sharas and become sharetioiders of the Targer Company-after the identified Date) are
giigihie to participate i ihis Offer any fime duning the Tendenng Perod,

** There is no compefing offer fo this Offer

*** Actual dale of recei of SEBI obsarvations on five DLOF

14. The Acquirers and the PACs accept ful responsibilty for the information contained in thés Offer Opening Pra-Offer Advertisamant (except for tha information pertaining 1o the Target

Company, which has been sourced from pubicly avalable sources or from information pubished or provided by the Target Company) and aiso for the obligations of the Acquirers and
lne PACS a5 laid down in the SEBI (SAST) Reguiations, 2017 in respect of the Open Offer, The Acquirers and the PACs would be severaly and joinily responsible o ense
complance with the SEBI (SAST) Regufations, 2011,

18, This Offer Opening Pre-Offer Advertisement would also be available on SEBI's website al www.seblgov.in and on the website of the Manager to the Offer al www.fedsec.n

IS3UED BY THE MANAGER TO THE OFFER

ON BEHALF OF THE ACQUIRERS AND PACS NERTRA FELTHE BEEER

FEDEX SECURITIES PRIVATE LIMITED

B7. Jay Chambers, [rayaidas Road, Vie Pare East,

Mumbai - 400057, Maharaghtra. india
Tel. Mo.: +51 81049 5240
Email: mbi@iedsecin

Contact Person: Anfara Chogle | Saipan Sanghv
SEBI Registration Number: INMO00O010163

PURVA SHAREGISTRY (INDIA)
PRIVATE LIMITED
8. Shiv Shakli industrial Estate, J. R. Boricha Marg,
Lower Parel (East), Mumbas 400 011
Tel No.; 022 49614132 | 35220056
Email id: supportifpursashare.com
Website: htlps:!ww punvashare com
Investor Grievance id: supporl@purvashars com
Contact Person: Deepall Gacnkar
SEBI Registration No.: INROO0001112

Date: July 28, 2026

Date of commencement of Tendering Perod (“0Offer Opening Date™) Place: Mumbai

Thursday, July 30, 2026
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